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draw vyour attention to one important
thing. I addressed a letter to you, Sir,
through the Secretary-General stating
that arrangements may be made for inter-
pretation of the speeches made in Telugu
into other languages. Sir, so far T have

mot received any reply.

I

\
. MR. CHAIRMAN : We are making
the arrangements.

| SHRI B. SATYANARAYAN REDDY :
ir, when 1 came to attend this august
ouse and wanted to take my oath, I was
asked in which language T would like to
take my oath. 1 said I would like to take
my oath in Telugu. Then I was given a
icce of paper on which the oath was
?ritten, not then, but some years back it
ecems. 11 was not properly legible. It
as not printed. So far as the oaths in
ther languages are concerned, they are
rinted but the oath in the Telugu
Ianguage is not printed. It wasin a dila-
pidated conditon. I could not properly
read that oath also. The next day I
Nanted to make my speech in the Telugu
language but the Chair directed me to give
my speech in writing. I would like to
(iraw the attention of the Chair to the
fact that whenever 1 want to speak, I
ould like to speak in any language which
1|like. T would like to speak in Hindi,
I|would like to speak in Bengali, I would
like to speakin Tamil, I would like to speak
in Malayalam. I wouldli“e to speak in
other languages of India. I would like to
speak in Gujarati also. So, arrangements
ust be made for the interpretation of
these languages in other languages also.

MR. CHAIRMAN : Thatisall right.

Ypu have made your point.

1
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MR. CHAIRMAN : That is all right.
You have made your point.
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MR. CHAIRMAN : The  Statutory
Resolution by Mr. Bhupesh Gupta.

SHRI YOGENDRA SHARMA
(Bihar) : Sir, Mr. Bhupesh Gupta has
asked me to convey to you his sincere
regrets for being absent today because
he had made a programme thinking that
there will not be a sitting of the House
on Saturday.

MR GHAIRMAN : Yes, Mr. Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
S. D PATIL) : Sir, I beg to move :

“That the Bill to amend and consolidate
the law relating to the regulation of the
police in the Union territory of Delhi, as
passed by the Lok Sabha, be taken into
consideration.”

[THE VICE-CHAIRMAN (SHRT
SHYAM LAL YADAV) in the Chair].

Sir, the Delhi Police Commission, also
known as the Khosla Commission, in its
Report submitted in 1948, recommend-
ed the introduction of the Commissioner
of Police system in Delhi

SHRI LAKSHMANA MAHAPATRO
(Orissa) : Sir, this voluminous state-
ment can be laid on the Table

SHRI S D. PATIL: Though the above
recommendation remained under the
consideration of the Government, it was
in November, 1976 that a decision was
taken by the previous Government not to
accept the recommendation After
the present Government took over, the
matter was reconsidered in the light of
the complexities of the task of police and
the new challenges faced by them with the
progressive  urbanisation of the Union
territory of Delhi and the rapid growth
of population. It was felt that the duality
inherent in the present police-magistracy
system inhibits the police in quickly res--

-
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ponding to situations and affects their
efficiency in their primary task of crime
‘control and maintenance of law and order.
Such an arrangement also tends to curb the
initiative and efficiency of police The
Police Commissioner system had been
obtaining in the former presidency towns
of Bombay, Calcutta and Madras right
from the inception of the modern concept
of policing and it has been  operating
to advantage in other  metropo-
ditan areas like Hyderabad, Bangalore,
Ahmedabad, Nagpur and Poona, where
it was introduced subsequently. After
-considering all aspects of the matter and in
the interests of the improvement of the
-efficiency of the police in the capital city,
the present Government decided to
-switch-over to the police commissioner’s
system. An announcement was madein
this regard in both Houses of Parliament
by the former Home Minister on 8-8-1977
and it was indicated that steps were being
taken to see that the change-over to
the new system is effected as early as
y possible.

The necessary legislation was drafted
-and was placed before the Metropolitan
Council in Delhi in December 1977 for
obtaining their recommendations. The
recommendations of the Metropolitan
Council were available only in the second
week of May 1978. Since considerable
delay had already occurred, the change
rover was brought into force by promul-
gating the Dclhi Police Ordinance 1978
on 1st July, 1978. This Bill seeks to
replace the said Ordinance The Bill
is mainly based on the Police Act, 1951
with some modifications to suit the re-
quirements of Delhi. It provides for the
appointm=nt of a Commissioner of Police
-and the vesting in him, subject to the con-
trol of the Administrator, power of the
direction and supervision of the police
force in Delhi. Under the Bill, the Com-
missioner of Police may be empowered
by the Central Government to exercise
and perform the powers and duties of an
Executive Magistrate and of a District
Magistrate under such of the provisions
‘of the Code of Criminal Procedure, 1973
as m1v b specified. Similarly, any officer
subordinate to the Commissioner of Police,
‘being an officer not below the rank of an
Assistant Commissioner of Police, may
‘be empowered by the Central Govern.-
ment to exercise and perform the powers
and duties of an Executive Magistrate
wunder such of the provisions of the Code
of Criminal Procedure, 1973, and in re-
lation to such areas in Delhi as may be
specified. The Bill now empowers the
Commissioner of Police to exercise the
powers of a District Magistrate under
the 14 Acts specified in Schedule I
thereto.
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The other important features of the
Bill are as follows :—

(1) The Commissioner of Police will
have power to make regulations for regula-
ting traffic of all kinds, licensing and con-
trolling of places of public amusement or
public entertainment or prohibiting the
carrying of gun-powder or any other
explosive substance in public places,
directing the closing or disuse of any
source, supply or receptacle of water and
providing against pollution of the same or
of water therein, regulating the conduct
of assemblies and processions, etc.

(2) The Commissioner of Police will
have power to disperse gangs and extern
bad characters and habitual offenders.

(3) The Commissioner of Police will
have certain powers to prevent cruelty to
animals.

(4) Creation of certain new offences
with respect to disregarding rules of the
road, causing obstruction or mischief by
animals, causing obstruction in streets,
doing offensive acts in or near a street or
public place, behaving indecently in public
and annoying people in streets, etc.

Sir as already mentioned, the Bill
is modelled on an existing law, that is, the
Bombay Police Act, 1951. A number of
provisions of the said Act relating to ex-
ternment of bad characters, regulation of
traffic, control and licensing of places of
public amusement or public entertainment
etc. were extended to Delhi in the past
and have been in force for a number of
years. Some of the provisions of the Bill
are based on or are analoguous to the pro-
visions of the Police Act, 1861 and other
laws like the Madras Town Nuisances Act
as in force in Delhi. Thus, both the
Administration and the public are already
familiar with many of the provisions of the
Delhi Police Bill. The Bill seeks to amend
and consolidate the existing laws relating
to police apart from introducing the
Commissioner of Police system.

Sir, T am sure that this Bill will be
welcomed by all sections of the House.
I commend this Bill to the House for its
unanimous acceptance.

The question was proposed.

SHRI KHURSHED ALAM KHAN
(Delhi) : Sir, Delhi is entirely different
from any other metropolitan city in the
country. Therefore, the presumption of
the hon. Minister is not correct. What
is good for Bombav or Calcutta is not
necessarily going to be good for Delhi.
This he can take from me, from my own
experience. Delhi has its own character, its
own tradition and its own way of working,
Therefore, a certain departure, from that is
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mot going to be in the interest of Delhi or
gl the iaterest of the public of Delhi.
cople have not welcomed this piece of
legislation and this system of change-
ovar, as the hon. Minister must be aware
rom waat is being said 1n the local Press
nd from talking to the people of Delhi.

Now, at the outset, I shiould like to know :
"‘What were the compelling reasons for the
hangzover in the police system by bring-
%ﬂg in the D:lhi Police Ordinance of
st July, whea the Parliament Session was
dcheduled for the 17th July ? Was there
any spacial reason for this ? Why did
you not wait for about two weeks and
then bring this Bill before Parliament ?
What was the necessity for promulgating
the ordinance at that time ?  Besides,
the Constitution (47th Amendment) Bill,
1978, and the Government of Union Terri-
tories (Amsndment) Bill, 1978, were to
bs introduced in Parliament. Accord-
ing to that, the Union Territory of Delhi
is to get a Legislative Assembly. You
should have waited not merely for the Par-
liamsent Session. This should have waited,
in fact, till the Assembly was established in
D:lhi, as we want an Assembly in Delhi,
not merely an Assembly and conver-
sion of the Mztropolitan Council of Delhi
into a Legislative Assembly, but free
elections in Dethi, so that we could have
known the views of the people of Delhi as
to what they want, which party they want
and which Government they want., But
this was done just....

SHRIILAKSHMANA MAHAPATRO:
Tt is only for interference in the election
rocess that this has been done.

' SHRI KHURSHED ALAM KHAN :
“That is very obvious and you have made
it more clear and put some more words
in my mouth.

|

. Now, annother imnortant factor in this
14 that, this shows the usual way of work-
ing of the Janata Government. It is the
Adninistrator who will have the exclu-
siv: ¢ontrol over the Police Commissioner
an? ths Police set up in Dzlhi. It is very
obsious that even after having a Legisla-
tivz Assemmbly for Delhi, you are not going
t» allow the elected representatives of
D:lhi to have a say in this
matter and this will be the exclusive
preserve of the Administrator who will
he andiinted only by you and will not
b= answerable to the Legislative Assembly
of Dz:lhi. W:IL, these are the aspirations
of the people of Dzlhi and vou are going
t2 crmolately ignore them and you are
giiny to dep-ive them of their privileges,
of thair rights and of their wishes. Well,
itw'llamount tothat. After soms time,
it will only b= the Administrator and the
Pilice Cormmissioner in Delhi, and, T
can assure you, even the Ministers of the
Cintral Governmeant will haye no impor-
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tance in the Union Territory. Only these
two people will have importance, namely,
the Administiator and the Police Commis-
sioner of Delhi and whatever they like,
they would do. The District Magistrate
system for Delhi and its own advantages
and should not have been scrapped in
such a fashion. People had the oppor-
tunity to approach the District Magistrate
when they found that there were excesses
from the Police side and they could get
their grievances redressed. But now,
the Police Commissioner will be his own
policeman. Where will people go against
his own excesses ? They will have to be
content with hisdecision and his own find-
ings. Itisobviousthatthe Government’s
decision is based on the Khosla Commis
sion's Report and the stand of the Govern-
ment that the duality inherent in the
Police-Magistracy system  inhibits the
Police in quickly responding
to  the situations and affects their
efficiency in their primary task of crime
prevention and maintenance of law and
order. Well, after coming into being
of this system, have you been able
to reduce the number of crimes, or, has
there been an increase in the number of
crimes ? I will give you statistics to
show that this changeover has not made
any dent as far as the crime rate in Delhi
is concerned. Well, Sir, the previous
Government had not accepted this re.
comm=ndation of the Khosla Commission.
What were the reasons ? There were valid
reasons, Why have those reasons been
completely ignored at this time ? Why
have you not said for what reasons the
previous Government had not accepted
it ? I am sure you do not want to dis-
close those reasons. But those reasons
were very valid reasons.

The idea of a Police Commissioner sys-
tem is no doubt good as one authority
aware of the ability of police force could
deal with the situation effectively, but
there are many possibilities 'n a system
like this of misuse of power or misuse of
excessive power and, particularly, in a
city where there have been no such
traditions, which is not familiar with
this sort of working. It isnaturaily cif-
ferent with Calcutta where for nore
than a century vou are having this type
of police system and in Bombay also,
but in Delhi this nreded gradual intro-
duction and not this sweeping power
being given to the Police Commissicner.

There is a great doubt whether the
public of Delhi would welcome this in-
troduction of the Police Commissioner
svstem, as I said earlier. The District
Magistrate System hac its own tradition
and it had its own advantages. People
were used to it. Now they find them-
selves really at a loss where to go, whom to
complain when they find that there are
excesses from the police.
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Now you have introduced 1t, but the real
test of the system would be in their per-
formance and improvement in the existing
situation. Really speaking, the public
is not very hopeful, as I have stated, and
therc has been no impact. They have
not been able to make any dent on the
existing situation. As it was before, 1t
continues to be now, rather worse. In
spite of the repeated denials by tte hon,
Minister the Jaw and order situation 1n
Delhi remains really  unprecedented.
This sort of law and craer situation the
residents of this historical city had never
experienced in the past. Today it is going
to be worse. What you are going to do
I do not know because every time we put
you a question, we ask you a questicn,
there are repeated denials and there are
such sort of statistics which are not really
acceptable to us. In such asituaticn what
is the remedy ? Surely not what the
Government is trying to do because in-
treducing thissystem 1s a sort of putting
off the evil for your lack of administrative
ability in this Union Territory of Delhi.
We are faced with an unending 1ime wave
in tois city and people have lost all their
faith in the authority’s ability and caracity
to give them protection of providing se-
curity of life and property. Here Ishculd
- like to quote that between March 1977 and
March 1978 there were €co cases of
robbery, 225 murders and 143 decoities
as compared to 167, 143 and 4 respectively
between March 1976 and March 1977
and 866, 192 and g3 respectively between
March 1974 and March 19%5. Similary,
you see iIn 1976 there were abcut 4469
thefts in Delhi but in 1978 these were
7856. The number of murders in 1076
was 37, butin 1978 it was 57. Apart ficm
this, I should like to menticn that even
in 1974 there were 1°74 murders, in 1976
these were 120 ard in 1998 these
were 183. These are tle figures
given by youin response to our questicns.
The number of murders were 27in 1974,
113 in 1976 and 2¢6 in 1g77. Thelts
were 20,395 in 1974, 13,280 in 1956 and
21,712 in 1977. Besides I would hke to
quote another specific example of cne boy
Azad Singh—aged 16 years who was mur-
dered on December 21, 1977 and still there
is no trace of the murderers. These persens
have been going frora pillar to pest, but
Eothing has been done, Yesterday thev
appencd  to come to No. 12 Willingden
C:escent and gave me a bunch of papers
containing photegraphs and all the detzils.
The police have done nothirg se far end
they have not bee abl- to trace the culfrits.
The Khola Cemmissicn Statedin 1¢€8 :

‘“The present state of the Delhi Pclice
manifisted a degree of discententment
and incompetence indicative of a deep
malaice which could be cured cnly by
a bold and full blcoded measure of all-
pervasive reform.” "

{ RAJYA SABHA ]
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Take it from me that the situaticn thav
prevails today is worse. It is nct the
same, but it is worse than bcicre zrnd
there has been no improvement even after
the introducticn of the Police € cnmi-
sicner’s systcm. Ther fore Iem very dorht-
ful if this system will e zry gecd. Cre
thing strikes cut very dezity. T alr any
will ncw be under en ‘Acminisiretaa i1 d
the Administtatcr will gt evay thirg
done. At the same time, the elcctcc 1e-

presentatives ¢t the pecple will heve
nothing to say.
The law and order situaticn is such

that one suspects whether this new system
will do any gcod to the countty, or to
this arcient city, except mwest prckably ir
is going to increase ithe expenditure by
a substantia]l amount. Every day the

morning newspapers have  screzming
headlines about murders, dacoities,
robberies, chain-snatchings and what

not. If you go to these resettlcment
colonies, you will ccme to kncw akeut
such crimes as will make you harg your
head in shame, particularly what is being
done to the wemen, hew they are molest-
ed by those who are supposed to maintain
the law and order situaticn in this city.
A fcw days ago, the hon. Members will
remember that g robberies were reported
in one single night; a bank was roblked of
Rs. g lakhs in brcad daylight in Kaiol
Bagh; and a numker of dacoities have
been reported even in the New Delhi
area. About a hundred vyeards ficm
my own hcuse, a dacoity and murder
has taken place. Al this bas shaken the
confidence of the people livirg in the
New Delhi area and if you go to the resh
colonies, the first thing that they talk
about tcday is the sense of insccurity of
life and property and their kencur,

It

What are they going to do under ke
new system? They are going to lave
a large numbker of new designaticns.
Nothing is going to change with the <karge
of designations, because desigraticns are
of no consequence cr censideraticn for
us. People bave dcubts akcut the svecess
of this system. The rolice have tke
reputaticn of keing trigger-farry. What
they have dcne in the past erd wkat tkey
have done recently is krcwn to everykedy.
And if these trigger-terpy pecple are
given so much pcwer, then ycu can
imagine what tkey are geirg to o ard
what will be the ccnscquences for the
pecple.  Particulzrly, in New  Delki
when thev bave to take tke assisterce of”
the CRP, T wculd like to krcw urder
wrose orders the CRP will work, wko
will eccrmend them, who will give them
orders zrd wkese orders ttey will ckey?
Sir, limitless pcwers are teirg given to
the Police Ccmmisicrer. Tre Rill
provides ccmplete protecticn in pursu-
ance of secticns 138 and 140 if they act

A
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. in good faith—“No police officer to be

Yiable to penalty or damage for act done
in good faith in pursuance of duty imposed
or any authority conferred on him..”
Whatever they will do they will say this
1s In pursuance of their duty, in pursuance
of the responsibility they had. “And you
ave gilven them complete immunity and
nothing can he done against them.
They are the most blessed people on
earth and, therefore, they can do no
wrong, they can make no mistake.

Similarly, clause ives power for
addit'loqa,l police ag?l gcollecf) cost of
appointing this additional police. What
will happen? In any little disturbance
In any area they will send a large contin-
geat of police force and the poor people
living in those areas are supposed to pay
for the entire cost of the police thus deput-
ed for their security. But [ can assure you
that they will not he their for creating
a sense of security or giving them protec-
tion as we see from our experience and
you will see from your experience,

Similarly, in pursuance of clause 17 the
option to appoint special police officers
has also been given to the Police Clom-
missioner. We have very grave doubt
about this power being misused by the
Commissioner of Police. We know that
1n times of stress and strain what type of
people will be appointed, what type of
people will be given this facility to act
as special police officers. They will have
no confidence from the people. We know
there is lot of infiltration in the police of
undesirable eclements. Therefore, if
they give this power, surely they are
going to appoint such people who will
not be there for our honour, our security
and our property. For God’s sake please
look into this matter and see that this is
amended,

The Commissioner will also have power
for looking after advertisement hoardings,
arms and so on. But are they well
equipped for looking after all these

"+ aspects of responsibility which are being

given to him or are they going to be left

o' as thev? Sir, the change has come. But

with this change-over we have not seen
any change in the working or in the type
of working that was previously there or
which is at present there. We are told
that the philosophy behind firing was not
to kill but to punish. I am quoting from
an interview of the present Police Com~
missioner. But I must tell you that they
do not believe in this policy. They
believe only in the policy ¢¢Shoot to kill”.
And this has happaned in Pantnagar,
This bas  happened in  Agra.
Are you going to repeat the same thing

_..in_Delhi? This philosophy may be

only in the Delhi Police Conduct Rules

', but it is not going to be practised in Delhi

0. I ask: Is the department well-
equipped? And my answer to all this is
a flat ¢*No . There is no proper equip-
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ment. There is no laboratory, no
mobility.
As far as mobility is concerned, the
Delbi Police have only 20 patrol cars at
the moment. The esumates of the Police
Commissioner himself is that the minimum
requirement is 200 patrol cars. If
instead of 200 patrol cars you have given
them only 20 patrol cars, what are they
going to do when particularly you have

given them so many powers and so vast
and extensive power.

Another very important aspect is
traffic control. Traffic regulation has
been placed under the Police Commis-
sioner under the new system. What
mass transport in Delhi is, we all know:
There is no check on the buses, there is
no proper check on the fitness of the
vehicles, there is no check on the driving
of vehicles and nobody cares for proper
enforcement of rules and regulations on
the highways and carriage-ways in
Delhi. And have you noticed a police
constable standing there? He looks like
a student or a professor of Oxford Uni-
versity as if this world does not belong to
him or as if he does not belong to this
world. Is this the way of enforcing the
regulations? That is the reason, honour-
able Minister, why after every 12 hours
you are killing one person as a result of
bad traffic in this ancient city. One
person is being killed after every 12
hours.

Everybody knows about the impossible
traffic conditions in Delhi, but what is
being done ? There are 12 types of
slow and fast-moving traffic struggling
for road space in Delhi carriage-ways,
but if you go to the congested areas hike
Khari Baoli or places like Chandni
Chowk or the Delhi railway station in
old Delhi, you will find no police constable
anywhere and, if at all he is standing
somewhere, then he is the most dis-
interested person in all this great confusiomn
and chaos that is prevailing.

When you said that this police system
is being brought into Delhi, one view is °
that at present there are too many authori-
ties in Delhi, giving too many contradic-
tory orders and, therefore, the Adminis-
tration suffers adversely. Now what will
happen when there will be an elected
Legislative Assembly in Delhi, and an
Administrator ? Will the Administra-
tor’s orders be carried out, as far as the
police work is concerned—who has been
given so many extensive powers—or will
the orders that may emanate from the
Legislative Wing be implemented ?
Who is going to implement them, and will
they be implemented in the same spirit
as the Legislative Wing may desire them
to be implemented ?
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Now, for the success of the new system,
muach more has to be done than waat is
provided in the Bill, You have done
really no exercise, yoi have not applied
your mind very cacefully. It is such
az important piece of legislation that it
should not be rushec through both the
Houses for passing or the plea that the
Ocdinance 1s expiring. Cnus Bill should
have gone to a Jomt Sclect Committee
for deliberation in depth because it is a
very important Bill which affects the
various aspects of life of the people of
this ancient city. Therefore, we have
every right to consider this Bill in depth,
and carefully, in a Joint Select Committee.
I do not know why this is cut short and
why the suggzestion fo* a Joint Select Com-
mittee was not accepted and why this
Bill is bzing rushed through like this.

That you have already introduced this
system is a known fact. Another aspect to
waich I would like to draw the attention
of the hon. Minister is that temptation
in police service is a known fact. It is
universally accepted and everybody very
well knows that the temptations in police
service are many and compelling. But
there should be no compromise with
corruption and, if that is so, what are you
going to do about the well-being of the
police people and their working condi-
tions ? Have you thought about it,
have you given any consideration to that
I would say, nmo. There is one instance
I would like to bring to your notice. You
have provided for woollen uniforms for
them. How many ? Two pairs of
trousers for five years and one woollen
sairt for three years. Do you think one
woollen shirt woulcl last three years and
twd pairs of woollen trousers would last
five years ? Naturally, if you are not
going to supply them with an adequate
nuamnber of uniform;, then they will find
their owa ways and means to have new
pairs of shirts and trousers. Besides
efficiency, there has to be suitable re-
cruitmeat and proper training. I would
like to repesat, proper recruitment and
training. When I say ‘proper recruit-
mznt’, [ m2an to say that the recruit-
ment should be a mixed one. May I
before
1947 there used to he 40 per cent minority
communities people in the Delhi Police,
but today when the Delhi Police strength
is about 25,000, if I am not mistaken,
there "are not even 150 persons from the
minority communities. Are you going
to have this sort o’ Police force ? If you
are going to have this sort of police force,
then nobody is going to have faith in it.
You must have a mixed police force so
that everybody has faith in the impartiality
of the working of the police force. Now
adequate staff is aiother important factor
which makes for th: efficiency of the police
force. You have given them so many

[ RAJYA SABHA ]

additional duties ; you have enlarged the
scope of their duties to a great extent.
And how much staff are you going to
provide for that ? The additional pro-
vision for staff that you are going to make
is of the order of Rs, 3 lakhs. In the
first place, I may tell you that this is a
very unrealistic assessment., Unless you
provide more money and provide them
facilities generously, it will not be
possible for you to make this system a
success.

Now another important factor which
also should be taken into consideration,
as far as the police is concerned, is whether
there is any provision going to be made for
weekly off for the policemen, After all,
they must get a weekly off. But you have
made no provision for it. Unless you
do it, it will_not possible for them to main-
tain the same standard of efficiency which
is expected from them. If this is to be
done, this will need at least an increase of
about 15 per cent in the strength to pro-
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vide them a weekly off. And if the principle .

of eight-hour duty is to be applied in
their case, then another 18 per cent of the
strength will have to be increased. You
will have to consider about it because now
you are giving them such important
duties ; now you are enlarging the scope
of their work to such an extent that it is
necessary that they must have some
proper rest.

Now, the hon. Minister, you have
drawn much from the Khosla Commis-
sion’s Report while drafting this Bill,
May I point out that a very important
and significant recommendation of the
Khosla Commission has been completely
missed or completely ingnored ? And
the recommendation is—I quote :

A Traffic Board should be set up
under the chairmanship of the Com-
missioner of Police, with representa-
tives of municipal organisations, the
Northern Railway, the DDA, the
Ministry of Transport, Automobile
Association, DTU, a few Members of

Parliament, Chief Engineer, CPWD

and the Municipal Corporation of

Delhi.” i

Now, to this list, I would like to sug-
gest...... (Interruptions)

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Please con-

clude now.

SHRI KHURSHED ALAM KHAN :
....atleast a Road Research Institute
representative should also be included.
Since my hon. friend from that side
wants me to sit down, I will sitdown.
But I must say that Delhi has its own
special and peculiar situation, with so
many pulls and so much of day-to-day
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loterierence by  the  Ministers.  This
being the case, will the Commissioner
system be able to bring about any radical
lmprovement in the administration of the
Union Territory of Delhi ? Or, is it
Just to divert the attention of the public ?
That is what the intention of the Govern-
ment seems to be,

Thank vou,

B SHRIMATI LEELA DAMODARA
MENON (Kerala) : Sir, the Hon.
Minister, when he explained the objects
and reasons for this particular Bill, said
that this was a long awaited piece of legis-
lation. The Khosla Committee  had
made its recommendations in 1968
it is ten years now sincc those recom-
mendations were made, Why is it that
they were not accepted or implemented
so far ? Delhi is a sensitive area. Exam-
ples are drawn from Bombay, Madras
and QCalcutta. They are not the capital
cities of India. This is the capital of
+ India. It is special area. It is the
seat of Parliament. Many other things
are also happening here which do not
happen usually in Bombay, Calcutta
or Madras,

Just let us see what has happened
during this period after the promulgation
of the ordinance, during the period of.
trial of this experiment. The Hon.
Minister said that is to control the crime,
to protect the people and to do things like
that. What has happened ? How has
it protected the people ? How has it
controlled the crime in Delhi ? The
Hon. Member who just spoke, gave the
details, the figures, of the crimes that
have happened in Delhi during the last
few months. Today it is a fact that the
women cannot move about in Delhi
without protection. This has never hap-
pened before. People have been living
in Delhi for all these years peacefully.
But it is a fact that mother are frightened,
the parents are frightened, to send their
girls out to the educational ipstitutions.
‘When anything happens the Police do
not take note of them. The chains and
whatever little jewellery they have are
snatched from the girls. There is eve-
teasing.

SHRI LAKSHMANA MAHAPATRO :
One lady journalist has come up with a
detailed accounts of such things.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Let her
complete, please. You will have your
turn.

~HRIMATI LEELA "DAMODARA
MENON : There is after 6, as if,
section 144 in the city and nobody can
mave about without special permission
from the police and without police pro-
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tection. What has happened during the
period of this ordinance, during the
period of the working of the new pelice
system ?

There are”certain provisions which are
neccessary. There has been the Police
Act in vogue since 1861 and changes due
have to come. The complexities of the
social life, the economic life and even
the political life have changed, and,
therefore, changes have to be brought
in. But, we should see that the change
is better than the previous set up not worse
than that. If it is worse, all these changes

) will be of no use, of no effect.

I do not want to go into the points
that have already been raised by the Hon.
Members. But I do feel that the things
have come to a pause.

We make legislations, we increase
the Police Force and we give special
permission to the police  Commissioner
to take more special police. When the
Commissicner of Police takes new people
at a point of time when they think that
there is an emergency, there is no law or
rule to govern whom they should take into
the special force. Who shall be the spe-
cial force ?  Sir, today, it is a fact that in
this country casteism is coming up.
After the Janata Party bhas taken over
this Government, slowly but steadily the
people are led to the origiral confronta-
tion of caste. Before and after we attain-
ed freedom, there have been attempts in
the countiy to see that the peolpe of
India are united and are one,  We speak
of socialism, we speak of social levelling
and we have heen  attempting to re-
move casteism, but everycday we find that
there is a caste war, It is either between
the Jats and the Harlian or between
this group and that group. Supposing
that the Police Commissicner is also
involved in that caste war or the Police
Force is involved in the caste war, who
would prevent them from mobilising more
forces againt one group ? .
I P.M

Sir, who is to prevent all that ? The
Commissioner is all-supreme; his under-
standing and his decision will be paramount
and there is nobody to question him
That is a grave danger.

Crimes are increasing. There js more
looting, there are more thefts and more
murders in Delhi than ever before.
From the Treasury Benches came the
cxplanation that it is only now that these
cases are being registered. Sir, I do not
agrec with this explanation. ~Whenever
there is a theft in the house, whenever
somebody is murdered, whenever there
is looting, people do register the cases.
But today those cascs are more in number
So, some silly excuse is be'ng found.
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The palice is back to the original 1861
phase : they are now protecting the vested
interests, When the original Police Act
cams into existence in this country, it
was to protect the Britishers, those people
who ruled, And today, the Janata Go-
vernm:nt wants to juxtapose itself with
the Beitish regime and wants to be pro-
tected. Formerly it was also to protect
the Zamindars and the vested interests,
and the rich people who supported the
British rule. Today the Janata Govern-
m2nt wants the police force to support
the vested interests and the rich people,
those forces which want to support the
Janata Government. Therefore, ..

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : Madam, how
much time would you take ?

SHRIMATI LEELA DAMODARA
MENON : I would take another 10 to 15

~minutes.

THE VICE-CHAIRMAN
SHYAM LAL YADAV) :1ler
-adjourn for lunch now, We
~2 p. m,
. The House then adjourned for
lunch at two minutes past one of
the clock.

(SHRI
et us
meet at

o'

The House reassembled, after lunch,
-at three minutes past two of the clock
the Vice-Chairman (Shri SHYAM
LAL YADAYV) in the Chair.

SHRIMATI LEELA DAMODARA
MENON : Sir, I was speaking about the
special provision for having more police
people to meet a particular situation of
emsrgency, From the many provisions
of the Bill it seems to me that we will be
giving the police so many powers that

clhi  will soon have a police raj. It is
already having itnow. Anditwill be con-
firmed as we will be givin our assent to
it if we pass this Bill....

SHRI LAKSHMANA MAHAPATRO:
The police will act with added strength.

SHRIMATI LEELA DAMODARA
MENON : Yes, it will act with added
strength. The honourable Member
who spoke before me said that the police
officers and others have longer hours o
duty. While I am against giving the
police to many powers and too much
authority we should also consider that
they are human beings. Today an ordi-
nary policeman or a police officer has to
work for 16 to 17 hours sometimes, There
are no specified hours of duty. Police is

'the custodian of law and order to whom
w: 2x)zct the citizen to look in his ordi-
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nary life for protection from crime. Today,

policeman appears as the dragon, who
destroys the peace of the citizens. This

is because, first of all, he is too authori-

tarian and the has power. But the does

not have money and his service ccnditiens
are, if not a hundred year old, at leastnct

improved considerably, Therefcr, he has pc-
wer and no money and it will be nc wonder
if he becomes subject to the influence

of money power, That js a simple fact.

With regard to the people who ccmmik

crimes, I would say that the incxdenu; of
crimeisincreasing justas the populati(n
is increasing and just as the society 1S
becoming more and more complex.
But, it the same time, there isone fact
which is to be noted. We note now that
the incidence of crime amongst wcmen
is also increasing. But we do not have
provisions in our law to see that these
criminals or those persons who crmmit
crimes are properly taken care of. To-
day, when a woman is alleged to have
ommitted a crime or has committed 2
crime and is taken to the police lock-up
and is interrogated, itis not only cc psideted
he has committed a crime, but that she
is a woman, People sce her only as a
woman., Whether itis a woman or a man
who commits the crime, when they are to
be interrogated, they are to be interrcgat-
ed as individvals and not as men or as
women. In the case of a woman crmi-
nal, she should not be interrogated by
men because she is alleged to have ccm-
mitted a crime and she should not be made

to undergo the torture of being a wcman
as it happens now. When she is taken to
the lock-up, she is a sex symbol. This
thing should not happen and, 1 would
appeal to the Government to see that nc-
woman is taken to the leck-up and detain-
ed in a Jock-up during the night and ro
woman should be interrogated by men
olice, It is a fact that the police force
is not the military force where thay lave
special provisions. It is an unfortrnate
thing that even though the Constituticn
guarantees equality to men and women
in every sphere, in the military fcrce, in
certain scctor there is still discr'minaticn
against women, But in the palice {orce
this need not be thcre. There is no re-
cessity for any discriminaticn, I weuld,
suggest that if there are no wemen police.

Itshould recruit more wemen anditskculd
be seen that women criminals or cflender
are interrogated cnly by wemen police
officials and that they are not keptin the
lock-ups,

There is the question of ccmmunity
fine, Trewholeareamay be fined if the
Commissioner 30 desires. Very
often many riots take place and thisis
because of violence and the people involved
do not have in view any special arca or
any motive, Trouble spurts out suddenly.
Sometimes it may be a processicn takcn

£
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out and it may be passing through a poor
arca where people in that locality, have no

_4 idea or any thing regarding the procession.

But violence spurts out suddenly., Should
the pzople there be fined for that ? Should
the people in that area be penalised for
that ? I think, this is not very fair.

We have alsays been saying  that
the Executive and the Judiciary should
be separate. But here, a person of the
status of an Assistant Commissioner is
now given magisterial authority. 1 think
it is going to be misused and these days
especially when we find the police being
used, rightly or wrongly, to protect special
interests, the interests of certain in-
fluential people, the interests of the
Government and also the vested interests,
and it will be misused now because of this
provision giving magisterial authority,
which authority is there to give protec-
tion and some sort of civil rights to the
citizens and which wil be destroyed now.
Therefore, that provision should also be
looked into and necessary amendments
should be made to it. With regard to
traffic, we find that in spite of the Com-
missioners being in existence under the
new set-up which is functioning, cycles
have no lights, boards do not have letters,
instructions are not legible and traffic
regulations are very, very poor. With
regard to traffic regulations, Delhi would
be the worst city in the world., There-
fore, special attention will have to be paid
to this, There is a 1ot of exploitation, and
in certain spheres necessary attention of
the palice should be there.

Many Members have spoken about the
behaviour of taxi drivers and auto-rikshaw
drivers, The police is quite indifferent,
Accidents have now increased, not only
because the number of vehicles has in-
creased but also because of bad regulations
and bad control. It is a matter of fact
that a taxi will not go for a short distance.
Even for Members of Parliament, some-
times when Parliament sits after 6 o’clock,
itis not possible to have a taxi to gohome
because taxis will not come. If it is a fact
for Members of Parliament, then what
will be the fate of ordinary citizens who
want a transport? Same is the case with
auto-rikshaws. 1 am not saying that these
people are not really exploited or the
police do not trouble the poor taxi men
or the auto-rikshaw men. But the taxis
and auto-rikshaws should not become a
problem to poor passengers who, after
travelling over long distances, are put to
a great deal of trouble at the railway
stations and elsewhere.

r . TR

Sir, T was speaking about the service
conditions and and the accommodation
of the Police. In the States there are
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special provision for that. As a matter
of fact, in Kerala the State Government
has made special provisions to see that
proper accommodation is given to poor
policemen, to the poor police constable,
because it is difficult for them to get ac-
Ccommodation properly otherwise. 1 know
that there is to some extent a provision
for this in Delhi also. But it is not the
case everywhere. The police should not
be under any influence with regard to
their accommodation. For this special
provisions will have to be made.

Regarding the police taking dcterrent
measures for law breakers. 1 think Clause
48 states that the police would be giving
special attention. What has happened
with regard to implementation of the
enactment against immoral traffic in
children? The police has failed mise-
rably. Girls are falling from second storeys
or fourth storeys in this capital, because
the police are not bothering abiout these
laws.

It is reported that in some of the col-
leges the incidence of students taking diugs
and other intoxicating things has be-
come so high that it has become a big so-
cial problem, in schools. Every day almost
we find that so much of drug bas been
seized from here or there. But that
is  only symbolic. Daily. in this city
of Delhi a large amount of drugs i3 re-
ceived which is being distributed not to
habitual takers of these drugs but to stu-
dents also, Even in high shools there are
anti-social clements. Drugs are distributed
in high schools also, so that little children
in our high schools use these drugs, so
that they become addicts to drugs. What
action is being taken? What definite
programme have the Governmert and
the Police done?

Now I come to crime detection. In
this big city, the equipment that the
police has for crime detection and the
implements and set-up it has  so in-
adequate that it is impossible to do any-
thing in 2 city like Delhi which is a big
city and can vie with most of the inter-
national cities. There are good elements
in this city, but there are bad eclements
also coming from all over the country
and from other countries also. The equip-
ment is very poor and inadequate and 1
hope that the Government will see to it
that this aspect of thepolice is strengthened
and proper allocations are made to see
that our police has modern equipment so
that they are at par with other countries
and modernised to the extent possible.

With these words I oppose this Bill,
not because there are not many good
things in it which may, in some manner,
improve the police force, but because
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feel that it, as it is, cannot improve matters
and it might be misused so that Delhi is
made a police raj and not the headquarters
of a big democratic nation.
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AR ag faar sy aga {0 & & <gr an | saw
fs amfe gt AT AR ¥ T fw
gHg W EA 17 QAT e g @t fee
mﬁrf%ﬂv&'q‘rcraémwr%ﬁmmfw?
w9 g fai & 1Y 59 A7 I AT T @
q A AR TGN T L 27 faer A1 qforraz
Hqw s Amfge ot 1 mfedg & afd §
AT FA A FTIHTE, a8 TF QAT
safa @& & | famawrxﬁﬁf@m
fadw  weEst & fwo mifgaw @ o
TF9 ¢ AT oF 0F a7 9T, I A 9%
AT A fal @ famre AR @ @, 99 9 A
wifeneg F 93 & F1 q18, g IAT(AT
LrAREE CANE |

H’Eﬁ'ﬂ'@’q T gt arq w2 OF @
FHT T FFAT TT AT 1966 § WX I
GEAT FAIT F 9fFw aEa #Y sqwwel &
fawrfar &t @1 T <o o 7y 3 3@
far & srdea & | § | g a9 AR
& T EAa A1 I5TAT fF 1968 § @
TR & Ao e @ & 4 @A
;N GLHEX F IuE! #4| AGT e v
7g, WrUAY, @vadr pAmA #r fod g
R T GEAT FAIAT 7 I TF AR TR
& FrgeTr A Fag faw foo A &1 qMEw,
"9 & iz § ay@ quq 919 §, A1
srd € 1965—6ewfa'ﬁvrfa'erw qga
& guadl A 41 e FHEAN FAT A
gaeqr G0 @ WA iy gafew dar g
W A fF gfaar @ Ao, FA
ST @A AgF AV sweTqr dvag qgd &
gqa 41, Hagg gEa aﬁ M a3
I Wq Wi gAr ¥ §31, ¥gr A
gfae #r FAAT AT AMFT N FAA

g1 gfra & @ §gF, SAH HaEAr
¥ gare, Iwr fosrei #1 gL FE @
frg gw uyr wHIT g wR SU
@& @ TmuEEs § 9z FHNT aw
fem mr & 48 gfem & w7 " A,
WA SAET-A F1 a9 IR A ;M fagrad
§ wAwm g faar o | afz ww faw
¥ O # gramd  gar fwogar W
g widE, g e gfea arfeed €
TR AT FEARAT §, S AEAE] F1 G
fF S, SAFT @A wEd, SAA qare}
T & TEMALY 2, I8 A A gqwd
T, e R R e wm, WA
gFgH afsfaa & £ € sgaean gt @ 7w

TEHET GHAT B | e SERT A1 e
w#{ra FE sty Tad faafed

.14’

ﬁm‘ﬁfzﬁ‘f § masT § q79 T
fr afedl = momr Q@ & T §
FT G B AN T AT AATATCRY & &, ATTH

o
ol

[ RAJYA SABHA ]

% @ § AT gg fgafest § qmdis geed
g gAR W@ EfF afg @ A Qwaw

FH R} A AT qAA F e qaF q
ghorl &  sfenfadt &, serwest @,

9" 2@ § =fas dafus  wdf Afwg)
afs gmFT AL A AT g fad d &
g9 SUFT |EAYN F& | «fpT 4w
FE AEEN A § | drEdw g9Ad §
fF g g F gTar g fawfar &y
S UGASINE ENR e (-1 R L
ZFHWWW$ a@ufrl FT TH ATH
I & A17gaT, a8 & gFTYAMT A1gqN § -—

“(a) The conditions of service, work
and living of non-gazetted members
of the police force in the Union Terri-
tory of Delhi, and

(b) Measures necessary to promote their
efficiency and welfare.”

ra?zwmtmqﬂta?ﬁﬁmwr qq-
arh | A fofE & #gr W@ § -

“The Home Minister has, four days
previously, on November 1, 1966, an-
nounced the Government of India’s de-
cision to appoint this Commission, in
a statement made in the Lok Sabha in res-
ponse to calling attention notices given by
some hon. Members. In the course of his
statement, the Home Minister made refe-
rence to certaln agitational activities in
which the members of the Delhi Police
force were mdu\gmg for secking  dress
of their grievances. A specific mention
was made of inconvenience experienced
by Police personnel because of lack of
adequate housing. The Home Minis-
ter gave information about certain re-
medial measures taken by the Govern-
ment to remove the legitimate gri-vances
of Delhi Police and entw on to say:

‘We have taken a num r of steps
for the welfare of the Delhi Police.
Even so, we have decided to appoint
a Commission with a retired Judge of
a High Court as Chairman to enquire
into and make recommendations on
conditions of service, work and living
of the members of Delhi Police and on
measures necessary to promote their
efficiency and welfare.”

Tg 41, AT IaH aqq gAH A faq & wfeg &
I TIIRE | NG TF ST AFAT

Bill, 1978 48"
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&t oft & frar F qfeae wFwR A sqaear Ay

t qzewit 3w d A% 4% owaedr WY O{ |
ag FAwar 4 g, :rmrvr_% HIT AT FADAT,

T, TEE  # @t et H
oA g ! afww W defl W J
T HIGH I ad g & | T A

@ g fr g Al I W gfAw FIAE
wmeqr g ag  fafewwwm BUGE]
sEeT AT WAy § g fF5 gErseE-
TAFAT AT | I RN 9T gfA FIAEAR A
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sgaear ot gt qxfr SRSRY egERaT Ay
faeell & O SeiSwl) sqasar oF MT 7 &1
wgt W SEEE sagear ot @t 9T gfew
wfamx # FyEar @

-7 gEY, gW 44 Faq, afs zabaa
# gfaw sfnwe & gfase 32 a5 @ifig
Y wRIaw 6 FeFArATITEEHE | AfEA
e faa § gfaw sfawme &1 51 afase &g
T¢  §d I wfuwmQ & gy samar @
i 5 #owar, yai ur wEm @ gfaw
sfaE #1 a7 gg § 1 a9 § 95T wF A0
g ! Aregax, wesqar #ergfad s
g oW FFaE w1 qww FfAET §
ag fSRar JAM # gra faifag qer qa
a1 Mg HAr & wfg gar § 1 FAEE
1 Ifeq sfawx  afeaw ama & gea wat
EUC A I cco COIL I O A 1
e & ) FEr sIEmer gEO SR
g ogroear g ¢ oagiox W gfaw
Ffex S ax R o fatfas &=l
ar wlavsa & afr farER af g
gg = g o AmgT wifeax & 9fy
g 1 g dwfete TR % 9w
§ ST Usamw % A9 § | 4 &gd
agt T § | gfaa sfrwae faria A
% fraifag sfafafe & sfa o gfag sfaee
fergae frgsm Awmg & sfe
ag wafaq  feesdt qfaw sfawy & =fa §
H FAFAT , FwE WK AEg R A W
uw agg g Aifaw #ade g zufae
7g {0 I A, St wEr wERw W
g de g™ T § O WA AR WY
& @i ard  qdy § f37 & " qegw
fawr &1 oadfq g feavsrawar o qEr
aged  HF EW WYl AT FEAT ATEAE |
7g Arddl AEET F AT Tl 3 gAR
fax fFar

SHRI GHANSHYAMBHAI OZA
(Gujarat) : All orders are passed in
the name of the Governor and notin the
-name of Ministers. Even the Police
Commissioner takes orders from the Go-
-vernor and not directly from the Minis-
ters.

it quvz wwi c gz wwEr qfE Q@

gear & fw oww wEw HAr w awifEa
g4 F AT IS AW G GAAT |

=] GARAAATE AT 9feq AT IT AT, L.

(Interruptions).

o dZ TRY a1 e §9
fergeats & @ g1 &@Far @ | €AY,
gz fom =@fim @1 3w gfae wfaes
faged  fFaT & SW®E WA 22-7-78
% 9@ & U FE A FEl g AT EA
3§ WX GAIWERETET eI GrEAT SR
2 sREzasTemA g aEa § | W@

[ 26 AUG. 1978 ]
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# ggiA w1 a4t FE | SRR aen g
yeaRw @gd @wr g fa@d 151 O
g——mm A¥ 152 yw @ 7 §——tr 3
gygfent &1 1s2amediFnfaw, a7
U wifeden & afeg & grmar |

SHRI LAKSHMANA MAHAPATRO:

Shame, shame.

oft AR @At 0w A1 | GEY a Agy
gy &1 swaifaw ggfa §a S A
gA queAqd §, 99 g w AT § A g
aiy g fr 9w & oot 3w AT W oaaw
# w51 & f¥ —“beg their perusal”
TR gt 9%, 9a1 AEY AT H AT
W FA@I 8T A 2 I_AC agAT
gl g W FT FT 9T gy fav Ay &
@t fawr dwafamm

O A zwoaw A &y v #
weEy, fw AT fave & S0 A7 fEar §
fF ug werkw e & mfasrd &1
"igFaw @1 § | gH AW w9 § war
WIRT W F@gA @ §--fm &
e 7 gfqe Ffeex frgaw fear § &g
94 99 & HM #7 fo@dr § o A
frr & Fadi W A & fv omg
aeyRe fm & wigerd &1 mfgwaw
Fxar & fafiw #T 27 g0 TEY § 9 AR
JEYT & FIL 819 IFUT AG—IAH 97
q grIgasIQE, 3 THUTAG  HbwA
THYT  g— a8 I HfHvA< a1ga woAy fagdr
A fog @& | FTITA AT TG FW AT
AR T @ It & fF o zwfaw § ¥
STHATA § A AL F JraaT! § £Fad §—
g TRt &1 gy B s@ar ® g el
fag @err 3\ @R AEmARYE 2 6F
JAqr & gra fratfaa weqr & gy S 7Y
SgEAT gR AT SH &1 g @R HI A 7
M ogu A faaqg s RE A
g g faw g s 4mfge (99 8 W
fem & afgwd #7 #wfesawdr ? 9%
TEE AT g9 2 fE gy wwer @El R
g g fear srwr & s§ s
el AT EwR & grafag T wE qgr-
99 ¥ gg Gam fem @ & wwr W
saifas fadswen gr =fgw o
o #gr 9T W1 faefwm wewfafafa
Hear 99 ® HiEwm #THW AT #%
W@ § | SHF AHER] T S FC AT IE
g dgae A W E 1 (AW wY ey )
A AN ae & e 2

Extitiin i B R (sﬂmmuﬁa):
15 fqaz g@rag

=t dYieg @Al © UF WIAAT 9% 7 w0
fFaraal Fafg T w@r &

st &7 AT TR (IAT WIM )
faa-wa wawg @@ | -
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st Wtz ot © i uw faa) ew gfew
TIAFT FT TATTAT FIAT €L 8 | g9 & gAY
ziwararﬁfﬁmﬁam(ma%aw Y
%‘«ﬁmmfmf*ﬂwarwafza‘r@} g
g9 @ o faed 83 @ & 5 1q &1 feAT
m«ratgau‘rtw“rﬁm'rﬁrmaam A
am‘rg%msamfrm"@g fF
qraEt & gfz & T@’ g afpq a7 gfas
oaq FY sqaear @ gaqdl 7 gfg qFr W
aam“r? arfaﬂﬁmm“rg‘ra‘rgﬁa fae ®1
AHAT FYQ §, AHT G FATE | gHivd 347
& gRaasgfFETn @ AW s WY
g @& wolY qgelr qard @ gfew oraEd agi
aE gQ & 1 @ W dld § ) A9 e
EpanarsiEdfs N ada d agi #
ZTeTd F47 WP & 1 AT b WIFY A 09 &
2 AfFT AT & TS w4l m%mgmgrrg
qarag wagﬂhmwmé F wiwg 3=
9T ) 1978 97 9@ fis gfer F e aE F
wa'eraua-wr faeelY | g3 AT 1978 AT
# 9rq gfqw wfreaT at sraear agh @@ &Y
oY stede & wf @ @Y ag gead 118 98 F%
18 g WY | {6 &§ w9 gW & 9 w9 @S
€ f& aw Tu ard FY e ¢ gfaw wmaam
FY Feqr § FYTHT FV AT A FAT WAV |
AT, T 0F T § forer &1 &7 aqwa &,
A I A(FE & T8 WATAT F, WETSHAY, HTGEA
1978 ST & &1 5T S[ATE 7 5 8¢ 1 Ty qEgq
wiaf forem 1w § AR 99 A ge @
TEH | fraey ag Wy 98 1g "y & wiwd
Raw @ §) AFaEy, 1977 WA & FA
morel #Y dear faeet § o 3250 MR 1978
e | ag agf s 3413, A1 Ig LATT
§mgmmna‘twafag’rté‘r g AT WY
HATAT FLA 9T LE € 99 § afz ag wdwr
fw 9 & wowgl &7 gfg w30, FFTEE a1 g9
I FT qAAT T, arfﬁgwa@aafﬁ AYqE
atag @ & | awed gafie ag g 5 gfew
% #wfar &9 § zafad #wowel | afg @
e mtfm”rq{ra{r g-fézzrtr
3! %@ ol § 5 9% AW & we
&1 9T I A § 936 g, FAN T @
98 f& 37 @9l 7 ¥ar quaf § av ag g
& woadl 4t afg g 3 1 wawdl ¥ afg
gafay w2 & @ & B qfaa$ﬂfawtw g,
gaad! 1 3fg zafag srfrgfy gfew w9q
afamr<l &1 gEeE N AT & | 8T T@ AT
#1 § i 99 groa a1 fedgn w<d &1 sgaeAy
FT S | g (X W F FOWA FALAT §, A€y
faedt & wraA @Y quen; § )

getg w0 | i (\._?

st ot T

JUEATERE (st wn A maa) TIIT
WFATT, & FEAT ATEAT
{5 ag @t fawr & 95 waar o & e

g‘:faqﬂﬁ%n AT 9T & qrgerad § g9y
% fadeiwew &7 ara ot 7€ & A gw fae

[ RAJYA SABHA ]
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FarmAfFm @ g ? g fag 3 @rw
srcarfasT, AT famw, Gastagfes AT gfewar
aforsz qar o 57 @at Ft afEd F1 gfaw
wiqe< § afexa fear st wr 1 ag v &7
fadedimwr 7€t afed qar &1 FF@ § A
FAAT qTET F7 GHIL G& FAAT AL 5 AWOATTA
&g e faad gz srra'mzﬁwmzér g
Tafau g Fqa7 q‘ra’f & HIAFIT gaeq1 § L&A
w4 f& afz og wFar R F Sy
¥ 79 gar ¥ ufg gwere & ar muFr g9 faq
FT qrg 7EF FT AMEY | ¥ faw B @ed 7
Lo HE

AFAER, g wEr g1 s fF faa,
gz, WwH "z, Fwg Hy @ A& gE
gt a1d, f5 99a § gT & g arehe
femam A e s Az s &1 W i
F4 | wg gfam us agra st g ! faeet
W & AR § A gw gEar § s
B FT 7g 1E € fF agf v gm”  sda &
T FT A feedt F Ao gfow aw A
T Y A0 R & 1 FF qAH  mfawfel
& AfuFTC $am gfaw &1 &1, T8 rﬂ?rf%‘qa’grt
TOARFEA LD, TR FF AT IQN ! g0 qHAd
aﬁﬁzrfamqma?wmwt HTAT
T g ar g@ faw & AOE FT AT
ifed |

AP, THT 144 @1 FOfEw am @y,
wafor &A1 Wifge ar ad, ag wigw
afaegz #1 o1, fsfge afv=z 31 a1+ =7
ofT Z7 S T § Ofer Ay ey 99 | H1K
wfeedz grga 1 #g &9 T AET ST WY AV TH
ﬂhﬁﬁ?gé%ﬂhﬁgmwﬁma

LY

ot ®o dto wEawn (ITT W) WA
1975-76 ® q&ET & HATTHT |

sftaprs mat: gw oAg § F@iE AT
gEged) maFy? wfwzaﬂug FIGFTL
B fomr a1, 144 WA B AEER =
a:ﬁrmaa‘réfm T, Wﬁ”raﬂ'm £
#fgFIL, WT I FT gFA 37 FT AGFIL
afagz § e gfow sfawz 1 3 fam
T gg i U Agrar AT ! gannEr gy,
g dfae | 39 a1q & sgEedr § OF 3@
ggudl W guiawiedl &1 EHagE s
IO FF F1 Afgw1L , AT 57 faw & Faw
Y g 7 @ faw § gw At A1 EagE g
s gfqm wfawe Gy Y g aed g
ag fergwt @1 Afk &), quamat @ afeag
g, fmsdi #1 fowmET & agl 9T g
frdam #T asMr fagwr wows € & Ty
Sig® AT FIEAr 9T Ifew fr@T %<
FFATE | SH AL FT AT ATHFT & LSRG
FL, T Al g7 T G EE El g1 g
#EY ¥ g%q § [ g A uE § q%F a7
HHA AL, A 79 A HT TG AHL TG
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fag mg 7 frar swar | wemaw zw faw &
st & gfow wyag sfawc faar o g fr
g fram aA1C | ag gy v § fr ag fraw &
STV g | AT gad qr-ane 2w faw § O
i § fr s aed g afaw faar fedh ardwfas
ST ¥, AT #t gEAWEF J1 9% qqmy faar
®1¢ fagw @y & gFdr @, 2% frow gar
%I & HIT 99 739 &7 Iewaq 9 A9 B
AT & AT 84§ 2N AgAT§ 5 omaw
% fow ug® & mafe® W@ Ag emawn
FEILAFAN @E FF §W w @ §
d AT F1gAT § FF Sead &7 e Sy omad
© T IY A F AT AHAT G §

STRATER (s WR qIF ARA) : WA

= Qv W AT, § @ AT QUE
gfaw a1 ag wfuare fear may & 5 g fdt
#1 it fadtw g ar sfafor gfm & adf 87
HAT & | GAT TN q1ET 7 T fox oy
a7 | 9 39 qI%T FT TG [4T QT | TqHT
HAME T AT § | FEF waqwa gran g i gfe
& TETRTSAT T FAFET AT QAT |

st gmerna @ (fagre) @ "Roudo
q¥Oo F 1 9T g qrad |

oft oyt ot : a@ifs ag @@ gfew &
At ax & gufwd 9g 200 mfwwal w1 @ wdt
FL THAT § | AR WG AT gAR A
43 ¢ 7 7% O & waEfasi w wdl 52
Eudl

=it Fwusa w : faeelt & g wrgoudo
00 & SN AET T &7 |

=Y gfre Rt gATR ST U Sy
43 § 9% 99 *Y wdl F¢ foray stroar 1
sraaTT 57 faar & fog Y 71§ ag 9df w7 d
MToYgoqHo F AN WAT HT @FAT &, TOX
ATENAAE a@ ®1 9ET BT A1 8 IR
A% A AW M F HIAT FIF TAT GFATES |

Wt gealis WAR @W ;o @at W ag) §
fmr s
ot Qe Wt w9 FoqAE T S A
IETT FTAW & QAT @ & S AYT 500
srafaal Y, U4 arferde< 1 9 AR A ITH
ST 37 9T EAAT F | T I G 4 AAT
T A FH 4 T7 D HIT GHAT 4T | 59 a7
& 39 faer & wrfed @ g gferg |l Y audfarsi
%7 FAFST AT 97 T § | M wiewr § i
& faer & qarfas gara ds-a7 afz @Rk gFm
9T T3 ITAT ], ST AW qAHAT G, T
g agi fag & gaEu srdz |1 wEd 4,
IAET WY IFE T 91 2 GFA §, T WA THR
¥ qfewroft, feeedt A Mo ag FATFIEE
gAd 98 F 15 gASAT 7 WY e TEY gan
SHRI LAKSHMANA MAHAPATRO:
They permit political kite-flying but not
real kite-flying.

[ 26 AUG. 1978 ]
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ot ot wwt : mitex § 97 O ¥E #2
gFem s fag A dfinawe s a@vgr ®
o a1 faar fear 7o € 1 U A ¥ A% &¢
g der a7 &, fagay gw @@ @ima odina
FBA & A gHA A # | T § qenias,
st ag—faaat § aga =57t #3970 )
AT fad 9 # 793 9 & Iz yfaww &
7 YA g F [uSt F mwraa fowr 247 &
T AT TG F AvsT o wmfew quian o w2
FHG & 1| WA gA gTATS FXA, SoqIoUHo
frer &, at atgm @ g av annfew qatw @
R § | @ waw a3 § {5 Arfaw gewem
QA & g, avgarfas gqaar &1 w4 & fag
grfes quia £3, @fwq god aft a@ &
augt ) faen foor § 3 vud i gfew &y
Tad wiuz § fad & B s= qu afz *=t ax
geard w30 A9g #1 w4t ¥ fa¥ a7 WG F
fed at gw ax amfes qafa #3& 1 g@aw
¥ gfem aret amfes qatar aF #3995
g
3 P.M.

=t wHATE w o 9fF ag fawd ofeal @Y
aweiT §, 3afvy a7 Jg 9EY AE T F
FTLGEE

&t qeE gt ¢ & [YAT AT gATE H3Q
AT FTET TEL F ALEH q A oA AT
g fw 71 78 Gar faw § <Y s9F T F
TFF § 7 797 7y 39 f5w F 9w g g
& MU "EeE §1 AT A FX @ § 7 afk
9T E /7 719 34 fae F1 I107 FE@F qris faodr
# gfere Tt &7 eATqAT 7 G AF

SHRI SYED SHAHEDULLAH (West
Bengal) : Mr. Vice-Chairman, Sir, kefore
I proceed to speak on certain specific
clauses of the Bill, I would like to say
a few words by way of general com-
ments,

The Bill appears to me as placing the
cart before the horse. Delhi has not yet
achieved a statehood, a local demo-
cratic set-up. That could be the proper
set-up for a Police administration of the
type sought to be introduced by the hon.
Minister. I am not enamoured of the
Commissioner system as such. In Cal-
cutta, we know to what length the system
could be utilised by an autocratic regime.
1t was done during the British rule and
also after Independence we had ex-
periences of such things, particularly
during the emergency. We had the bigter
experiences in Bengal not only during
the emergency but also earlier, since
1971 particularly. So naturally I cannot
accept the introduction of the Commi-
ssioner system without a democratic set-
up like ‘statchocod of Delhi. We have
found how difficult it is to correct the
system and to fit it into a democratic set-
up. Some sections have irremediably,
deteriorated particulaily due to the mis-
use made of them during the emergency.

w1
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[Shri Syed Shahedulla:u]

Some of the IPS officers are difflcult to
coitrol, Tnzy are All India S=rvice people
and they manage t> wriggle out of control
du= to the jong string the, enjoy out of
reazh of the State Governments,

Rz=zarding the circumstances that con-
front D:lhitodayinregard tc law and order
ths crim>3, as d-scribed in detail by other
sp=akers, have increased on all accounts.
Waat doss this fact point to ? One
could say failling of the administration.
Bat it would be a superficial way of di-
mssing, the matter with tuch a general
coaclusionr. Oae must ge a little deeper
into it. This Governm=nt is a successor
t> th2 previous administration.  What was
ta: singalar achievemen: of that admi-
nistratiol, i.e. Mrs, Indira Gandhi’s
z}i ninistration ? That was, as we lcarnt
in Wost Bengal to  our grievous losses
at the tim», even before the emergency,
crzation of an  ‘underground  army’.
It was wuaderground not in the sense
that it was no tangible and apparent to
the eye. Their swagger was much too
visible to be missed. It was under-
ground only in the sense that terror had
us=d the screen of glence to cover them.
Though the swagger may not be there
now, it continues to remain in strength
under-ground. And it happens when
such things are left to themselves, they
tend to proliferate.  In the absence of
any particular drive by the ruling Go-

s'nmn:at, the thing tends to proliferate.
012 of the constituent factors was the
tie established by the previous adminis-
tration between this underground and
sections of police administration parti-
cularly al the top and middle level. I
cannat reject outright any infercnce that
som?= of it may not infiltrate into some sec-
tion or other of the present ruling party
unless preventive measures ar:  taken.
But what is more apparent is the conti-
nuity of that organisation by itself. The
increase of the crimes riay to some extent
inlicate their thriving existence. One of
the knotty problems facing the Dethi
Alministration is to dis-establish that
organisation and its tie with the section of
the police at the top.

Nzedless to state that mere appointment
of a Com nissioner of Police and invest-
ing him with powers will not do away with
these problems and alio others inherited
from the days beore independence
We have found to our bitter experience the
trigger happy nature o "the police officers
in all States practically in the past. Even
after the British Ieft this has continued to
our regrets.

The army is paid and maintained to
sacrifice itself, but the police officers seen
to think that a small piece of stone stuck
on their body is enough to k'll hundreds
and thousands of peogle. They can go
happily and merrjly vith their gurs in

[ RAJYA SABHA ]
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their hands. They nave not to face ememies
on the fronts. They have not to sacrifice

anything there. These police officers are

paid and maintained, and they shoot the

civilian population. If they are paid

and maintained, they are maintained to
die also as the army is rmnaintained, If
the civilian populaticn troubles for a
certain little matter, they ocught to be able
to face that even at the cost of death, gocd
humouredly. How do the Londcn cops
managr these thingshow do the British peo-
ple manage these taings and how are the
things managed in France and the United
States without killing the people ? If
the western democracy is such an ideal
for you that you even take it to be part of
the way of life, why you maintain what the
British rule imposed on us and what idea
the British rule infused in the police
people and not what they doin England.

We scethat wherever there are co-
mmunalriots and wherever there are oppre-
ssions of the Harijans, the police escapes
safely. It is said that it is done by the
crowd, the mob, that the police has done
nothing and that the police has no res.
ponsibility in the matter. I think, the
police should be held responsible for every
such crime on the Scheduled Castes,
the Scheduled Tribes and others. They
should be held responsible for having
failed to maintain failed to give protection
to the life and property. Itisnotsimply
giving some awards to the pcople who have
lost their lives. A single citizen of India
is valuable to us, whether he be 1n
Jamshedpur or in Punjab, in Rohtak or
anywhere else. This should be a matter
of grave concern for every one of us.
Every night of our existence should be
sleepless if we find that we cannct main-
tain peace, if we cannot give protecticn
to life and property of the Scheduled
Castes and the Scheduled Tribes, the most
down-trodden people of India, and if there
is disturbance to peace to any section of
the beckward people or any other people
just on certain fact of holding certain opi-
nions or certain doctrines or certain re-
ligion or belonging to certain creeds. Then,
Sir, there are certain specific provisions
which some of the speakers have already
touched on—the provisions affecting the
right of assembly and other thirgs. Tzm
not going to quote sectioms, others have
done it. But I particularly want to menticn
one thing. Sir, we have repeatedly told
that this follows the pattern in Calcutta,
Bombay and Madras. I do not know in
exact detail as to what is the position
in Calcutta and Bombay. But I at least
know that in Calcutta, the ordinary eatirg
houses do not require a licence frcm the
Police Commissioner. Tt is a matter for
the Corporation. Bars and other things
are another matter. But ordinary tea-

shops and eatinghouses are not matter
for the police at least in Calcutta, unless,
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of course, there is something offensive,
That is a different matter altogether.

Now, the right of assembly of pcople is
seriously affected by this Bill. Well, there
may be certain occasions when this provi-
sion may be required, Then, come on
with a specific legislation; or, there must
be some other method. But it is not proper
to give powers to the police to enterinto all
sorts of places on the excuse that if the
public are admissible, they can also go
there. I remember an occssion in 1941.
In Burdwan district, in my home town,
we were holding a meeting of the Congress
Party. Taking’advantage of the Defence of
India Act, some intelligence officers, plain-
clothesmen, British-paid intelligence cfE-
cers, entered that place.  We turned them
out by force. Fortunately, we were nct
so addicted to non-violence asnotto be
able to shoulder out a few intelligence
people in plain clothes. We threw them
out. They said “we are part of the public
and we are entitled to come here. Under
section 11 (5) of the Defence of Irdia Act,
we can enter this place.”” Now, more
horrible things may happen if this sort of
general power is given to tle police.
To give powers to a police constable to
enter anywhere, without any specific pur-
pose and authority and without any parti-
cular line of action Leing taken by the
Government beforchand to permit the-
police constable to enter anywhere, is
something which I cannot apprecizte,

There are other features which are
more obpoxious. Having something to
do, having a modest little connection,
with the cultural circles and the writing
circles of West Bengal being the Editor of a
journal, T am rather surprised that as
late as in the 20th century and in 1978,
when we are talking of democracy, a
drama script has to be shown to the
Police Commissioner for permission, for
a licence, prior to the performance. We
have been agitating against this since the
19th century. Our people in  West
Bengal honour the occasion when our
dramatists were arrested and prose-
cuted and put in jail during the British
period. And for all these g0 years after
independence, we were agitating as to
why that provision should be there
giving the Police Commissioner of Cal-
cutta the power of scrutinising the drama
scripts before their performance. For-
tunately, the present West Bengal Govern-
ment has removed that provision. Now,
the dramatists have not to show thescripts
to the Police Commissioner for scrutiny and
all that. You may appoint experts, men
of letters to go into it. Butyou know
how even men of letters serve the ruling
class, the ruling party. It may be you
today ; it may be myself tomorrow. Writing
is a profession. The work of writing
or dramatising or anything is as much a
work as doing work with the spade or
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handling the plough. It is not scme-
thing as holy as  a mixture of holymen.
However experts they might be, this
kind of scrutiny before granting licence,
I say, is detestable, and that too in the
year 1978. Therefore, with such strong
feelings over certain parts of the Bill,
I cannot fully support the Bill. I would
extend my wholehearted support to this
Bill, if certain measures were taken to
improve upon the present provisions of tte
Bill. I would naturally support any
mecasure which gives Statehood to Delhi.
With thesa words I conclude. Thank you.

SHRIL. R. NAIK (Karnataka) : 8ir,
1 rise to support the Bill. Not that it is
defect proof or foolproof. It has its
own defects. But the question is what
sort of police system we should have in this
country, especially in respect of metro-
politan cities Yike Delhi, Pcembay erad
other places. When Isay a fcw words cn
this Bill T weuld like to tell this aigust
House that I do have some experience in
this line. In my 40 years of career I
served both in the erstwhile State of
Bombay and Karnataka as a Magistrate
1 Class, then 25 a Sub-Divisional Magis-
trate and then as a District Magistrate,
1 bave also had the occasion 0 serve asa
Special Magistrate atteched fo the
Indiap Infantry ccmrmended by General
Choudhary during the Hyderabed Police
Action. Besides this 1 lived in Lcrden
for over a decade, and as a matter of
curiosity 1 had also the occasion to study
the police organisaticn in England. As
I studied this organisaticn in Englard,
what transpired to me was—perhzps
this would surprise this House—that every
country council bas its cwn  systcm of
police. Scme of the smallest countries
have their own police service—they are
not called police force— having a strength
of not more than 40 to 50 persons. In
London we have what is called the Scot-
land Yard. It is kncwn all over the
world as the most efficient police orga-
nisation any country could have.I krow
for certain that the Scotlard Yard plzys
a very important role as far as Lordon
¢ity’s peace and tranquillity is concerned.
‘What came to my observation there is
that between the Scotland Yard and the
public tt ere ii no middleman. That is a
very important rpoint to note. The¥
directly deal with the public. They
need not go to a separaté organisa-
tion like the magistracy for taking
orders in order to deal with the
public. The result is we know whar
sort of a police foice there is in Eng-
land. It is really a frierd of the public.
During my ten years’ living in Lordon
I never considered the bobby as my ene=
my. I always treated himas a frierd
and he indeed behaved like a friend. 1
saw him investigating offences. The
approaches he would make to the public
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in t*e course of his inve stigation were SO
effective and at the sam: time so polite,
so courteous, that one W onders why there
is no such system here i1 our country. of
course, here also the people, by and large
do hold that organisaticn with respect so
that a proper investigat on takes place. As
a matter of fact, what I have observed is
that every Englishman or eve rybody who
was there or who is living in that country
is himself a policeman and that is the role
the public plays thzre. So it is not neces-
sary that an organisaticn like the Scot-
land Yard should have somebody in bet-
ween. So, after muking a study of
that organisation there, if I were to
look at the Delhi police system, what do
1 find ? I am very happy that an
attempt has been mede to get rid of
the dual system, tre duality in the
system, that is, the police and the magis-
tracy. That is excell:nt and that has
to be done. I know as a District
Magistrate or as a First Tlass Magistrate—
1 was a Judicial Magistrate also —what
used to be happening till the separation
of the Judiciary and the Executive took
place. 1 have seen 'y friends working
as District Magistrates and I know what
sort of atrocities uscd_t) be committed by
such Judicial Magistrates. They had
ample powers. In fact, even today , a
Judicial Magistrate in a taluk is called
the king of the taluk. Even today he
is called so. Thougl that system has
disappeared, though it disappeared long
back, still he is callel the king of the
taluk because of the past it had. There
has been the separation of the Judiciary
from the Executive. Thank God, Sir,
that our Constitution also speaks about it
and itis good thatit doesso, After that,
Sir, what sort of a system we have pro-
vided at the district level ?  Of course,
in the Bombay City we have a different
system and we have the Police Commis.
sioner system there. In Bangalore also,
Sir, we have the Pclice Commissioner
system. But what is the system prevail-
ing at the district level 2 'We have again
the dual system. The police officer
must go to the Magistrate for taking
certain orders and th: relation—I know
this and this is my pe sonal experience —
between the police off.icer and the magis.
trate, whether it is at the taluk level or at
the district level, bas never been happy.
They have never becn pulling together
and they have been pulling againsteach
other ar.xd, as a matter of fact, they create
parties in taluks and they create parties
in the districts and that too only for their
self aggrandizement and not with a view
to looking after the needs of the public
of to giving protection to the people, to
giving protection to those who deserve it.
That has never beear done and even
today it is there. Even at the district
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level, we have the District Police Act
and under a particular section of that
Act, the Superintendent of Police is
to be under the Command and controlof
the District Magistrate, That is the law
and, with all that, Sir, what is heppening
is that these Superintendents of Police
and the District Magistarates never pull
along well with each other and the
result is that there have been a lot of
atrocities committed. We have heard
of a lot of such things and we are hearing
of such things thesc days. Atrocities
against the Harijans are there; atrocities
in connection with land-grab move-
ments ; or atrocities in the process of
implementing the land reform Acts ; or
in implementing the Act banning bonded
labour. In all these things, Sir, what
we find is that if the police officer
does one thing, then quite the reverse
thing is done by the taluk magistrate,
who are called Executive Magistrates.
So, this system also is not working. But,
T think, we should not find fault with the
system that we envisage for Delhi. But
one thing has to be understood and it is
that what we want is the right type of
system. Now, Sir, our country has
become independent and after thirty
years of independence, and even during
these thirty years of independence, certain
socio-economic changes have been tak-
ing place and are taking place in the
country....(Time Bell rings).... Give
me some more time, Sir.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Please con-
clude now. s

SHRI L. R. NAIK I have just
started.

THE VICE-CHAIRMAN (SHRI

SHYAM LAL YADAV) : But you have
made sufficient number of points.

SHRI L. R. NAIK : But I want
some more time, Sir. Now, I don’t
know what 1 was saying.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): That is all
right. You conclude now. Don’t
waste your time.

SHRI L. R. NAIK I don’t re-
member what 1 was saying just a little
while ago. Social and economic changes
are taking place. What was the state
about the police system in this country
in the pre-independence era ? During the
pre-independence  era, the policeman
was very powerful. He considered him-
self and the public also considered that
there is a big source behind him, and that
is the source of alien, British imperialism.
So it was rather difficult for anybody to
touch him. He was more feared than
respected. Even today, in order to
frighten our children we sometimes say
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that the policeman is coming. Even
today that habit is still with us. So that
sort of system which was there before
indepsndence, prevails. And what hep-
pened during the struggle for indepen-
dence ? The police source was utiFiScd
by the British to curb the national aspira-
tions of the people and to commit atro-
cities. How many of our great freedom
fighters have courted jail, have courted
atrests, and so on. 1 need not go into
the whole thing, That was the system
prevailing. And after independence
what is happening ? 1 tell you, every
member of the public will have to be a
police officer. Only then is it possible
1o have a fool-proof system. This is
exactly what is happening in European
countries. But are you doing that ?
We are not doing that. So itis necessary
that what we have to think of, is of
creating a good police system. And it is
important.

The police system as envisaged by this
Bill is the right one. The reason may
be asked why. There is the Police
Commissioner at the head. He must
certainly be a very responsible officer.
Care has to be taken to see that the right
man occupies that position.

THE VICE-CHATRMAN (SHRI
SHYAM LAL YADAV) : That will do,
Mr. Naik.

SHRI L. R. NAIK : Apart from this,
what I find is that the type of organisa-
tion that is envisaged by the Delhi Police
Bill is such that it is bound to create a
well-knit organisation. For instance, I
will tell you. The Police Commissioner
is the highest police officer over them.
So many friends have said that a Bill is
to come and the Assembly has to be
broughtinto existence, That isa different
thing. Instead of the Administrator,
1 would say that the Minister in charge
of Home Affairs should be there. But
the point at issue is that this Bill will
create a good organisation.

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : That will do.
Now, please conclude ....(Interruptions)

SHRI L. R. NAIK : T am sorry,
I had made up my mind to speak so
much,

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): You have
spoken well.

SHRI L. R. NAIK : I told this
august House that T have worked as a
police officer, as magistrate also, and [
talked with the hope that....(Interrup-

. [ O
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SHRI® YOGENDRA SHARMA
Sir, the hon. Member has experience.
I request that he should be allowed to
continue. . .. {Interruptions)

THE VICE-CHAIRMAN ™ (SHRI
SIHYAM LAL YADAV) : Let him con-
clude.

SHRI YOGENDRA SHARMA
Does the police carry fire-arms in London ?

g¢HRI L. R. NAIK : They have re-
. used to carry fire-arms. It is perfectly
true. Do you know what is behind that
bobby ? The whole public is behind
this bobby. Our society has not come
up to that level and we have not been
able to create that sort of atmosphere
in this country. 1t is essential to create
another system. But unless we politi-
cians and so-called social workers under-
stand our sense of responsibility towards
the society, any system that is created
will not work. With these words, I
take my seat.

st fiw w7 W (fagre) : SwawsTy
TEte, faedt qfaw fagas A1 9k 9T 99
frmseiwm Y g & o & a7 9wde
FEAT § AfFA §% A § fomwt & W w7
TIgAT § |

Tad ags for v 7 fary fwar, fasr Y
AFATATHY FY, AIATIAT FY, IET ST a1at #7 §
93R IBT g | AR ag wg § v afe s
fadry & &7 8 41 Tes A F&d
garfa® &7 & fadw Ffore | 59 fada+ § =47
g7 zEfrIs A FATE ? W AT 9T FIAC )
forv Joelt TarwT gady 39T Y FE AW,
TRE afAard gaE e g | A o g
ST ot ot gy % 4 S0 9Tew F g § a9
8T & SAFT T [ET § |

wt ayer Wt T 919 AT 9Ed gad
adt w4

=t fora WFF AT FE ATST AGT GAT & 7
Y AT F T9 §U § 7 T FAA § AIET
FT ALY {AT AT 7 FAT 3 gAIL Are faway wg
%7 FUav[g 54%F O q19@ A3 @ I AW
s & fagtar A § 3w & ? v F war @1a grav
g 91X 39 ¥ 55 {999 9= gL AL ST |
gty fadias 7T 931 AT & ar g9 fagas #
w3 4 w4, 59 fagas & gfew & waa< R ofww
HeqT ) T § F1E I97 qfmdq A8y @9
= § 1 Ffrardt afada g & 7 gfaardr
aftacda o gMT S AT gW GeAT FT gA(FESA
AT | FAAT GT AT AT HIGHT IAHT 83
ET | TERT A F19 FHEATS e 77 €,
et wfaw< ww gferw #g @, (T3 76
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[t fwg =% =)
gfae %7 31, 9ud wr§ aur oficada ad €A
ST IR 1 AT TS THEHT ATH 986 FL AT FT
&), RuAM gaa ag A, dfsrgn g ag &
&Y otw % gfardt afcad gfeesion § 3 sran
% @ 7% afada a8 wrar aran & ) safaw
@ fagas § ot a9t @nit ¥ 3g gfem Sear
S gATT Sqifa® aaTs § 99d 99 q% g9
oy afcada 7€t @3 & a9 aF A< A9
e | sy e 47 ay gaFT gafeeg gar an
gfera #t g9T92 A Sefrfew € | &g war-
fefam g 1 gad Wt 337 W & TEW A
srfgee-far & g www &1 1 gwI
EWrAfeF i o1 § §9F oA | g qen faw
9 | 31 47 I9FT 3@V | JAHT 9IW Aefud-
for, gafefoam AT wifaee far & 1 zas)
AR FHIEw & @) uvRfas awnr
21 Fora a<g & g awrA a9 gan § 36 9T
TR 7@ IATATE | AFT 69g § 59 ®Y A A9
! I L AT FEd & {5 gfaw w1 4%
TAfeET Y, ag #4 gt ? ¢ wmewd Y Q|
gt ? g 7, qurward) 2wy A @ 7 Adt
FT, AT ar aga FAFL §, Gorardy w7
T & Far § Agi (oAt & 5 & a8 gfqq
FT 3T A7 Ivar § AT F gra Sfawit,
YRAA] TTHTSTATEY 3T KT OF T9T & H1 qGH
F1 dfew fagst w50 o wa’ & 7@ war
EI AT AT & 1 FF Jg0 AT TAGL AV
st &, sdfewr s wgafa a1 smar § an
YeitaTeY wwTr § g9 §F q9aT @i A qar
& WX 59 ag sgaeay gfqan 4 § o gk Twi
F41 AEY 7g qTEA 1 LAY | qg ATd IEY
@ & qEWT AW griY forw a<g & svar &
fordeefer @t ag Ao @ agd Arwa g
4t T s & wfafafy gad 98 3w 4 $§ @,
qAqE 8§ TR AfH ag d9T gt | gafad
A0 Fg & 5 s W gdfees amd ) g7
FUT N | qEATT AT X FELE AT @
% $% 9T oaa fad d@fgam § dwtgT arg
frsn @ sw @z arAtmioo gfaaarag
AT GTXW AT A0 ) @i v § F@r 5 q9ar
F forseefag & wfgard o1 wfzgw 8 1 qg @t
feafon fag 1 Ssaw & 1 ot ot wro3 wfaF1e
qT T AT &R, WY &7 O qGF & 1 ;T
D-TAT T HUA WA AT AT AA | WS
qg F7 1§ (F Ag T 19 97 @ § T9aT A
FIRS FL | IHF G9AT F FIU I A
FEAT ¥ F4T Ay 3 § grar €
st grez wat @ aasr gt afz ag faw
w1 a1 gW wwgT F
=t fra s @t uF arefas 9, aeAifas
% WE w1 (RIS THFATE | 1820
TF A 9 9g sMlE wha f7 d@
g &, @ d¥eq ¥ 417 IEA foard | fore-—
MFET 37 wafeer | ag feam Wt o
Faifase frga § S Mmdr & galers 1 g6
Tgaefmagd fr fraa &
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‘mRferr SMFA | IR F aiE W
dfe g1 fo 75 wgew, gfad &1 wgFaT 4T
£ % s aF a4 SArReET gt o g
a9 aF "AAfET qf &9 § IAvkfes g quar
AT AT IoF gagLd wad § gsar a
QW) A’ & fedd gg Ak SHnRfes #7
fasrfeaem ==

aft sy fardy afeada wmd € At gfve
WEEH BT IAALTIN F, TAH! A G |
@R w9 oftadq e ar @ afaw WS
gfere & A g 1 Tearer F W g AT w8
o dtae afaw wrEde o adt g s= |Aar
# fomefes 917 | v wema 7 oY ooy
& gufai §, sar & wtafafy & feey aofaat
& afse oY sxaeqr wgwt oY 39 & ag WAy 761
&1 3@ gIEh, SN, AfFw awm @ ot
TAAT FT TACAAE TEA & IR AW TS AHA
§ ofafafy & afd & | @t 9@ |9
afcrda § afeq @@ fdoed §, AN A
£ oYY SrwEer w7 97 § Gl ar &y A}
Gfagqr & qeraq fada® fom o 5 mgo o
gfea, T@o dro, Fro wxo dro it 1 it Far
& ITH AT B G LA 1 TG A@H AN
# aR ¥ # Fgar § 5 o o st gr I
s wrfed 1 g ag & <y @ A e
gfaqghﬁ,mﬁgmg;ﬁnmm

cul

@ AT ATAT & 4% fordr, st
# glaar A W F @1 3w WA
e & @@ § 1 o047 § 1 WA

P odwTed & 9 369 § g AT B AW
N wr & fad, WA H ogeEw F g
IH HFEAT § | A FA A FAFT G AR
TET 4T | IF 999 (Goell qgd B vy v
IR AT F g & fad o a9 Far
oy 9% F1S | AT A, 9 § @ Av {39
FISTATAT & FIAATT AT | FIqAA KT LEATT
Fg7 §g< | ST RS F T A7 A L AT AR
ST RN 9 Erar 97 SEHT % FL@T a1, ITH
TEAT FLAT AT | T W A & FArr it v
e & W 31 ag favaerd o & Sy § San
FTETC AT | ST a0 T T a99 § St
7z freard 8 sray &0

gt T feoell # #7evw 9gq A 919 § AZ
fafaa 21 9= 19 a1 A9 21 § ag GRvE
I 2| I 98 SqEedT HAFT, TS ML
STet W fergea & # # ¥ Sa%T 9 A gAR
quTs *Y garae § | g gar § fawwar gRi,
FATHETY EFIT, AFTY ERI, 99 A9 ] 39
TH T H gHEUTd G217 €Y g Wi 9g aw
BEITAT &1 T S + £ quw & #15 q@v
B IR FIE gl § @ Y, SW awr |
FHEATAT TRA TG EY | IAL GATH FT 4§
m@mwﬁ%ﬁﬁ——mﬁfmﬂ
qgr, A grTa gEEE § e aR e
e AT § $ WR1 0T FErE 6l # @R
R FG A FIGAT A T a8l 9 59 IH67E B
gfefeafimat dar gty 1 gfn &Y Fi @ arww
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% 9l A UF 87 9547 ¢ ) T Fga &
gfrm & we= fenfafafady dar gy sfew )
dfd g7 T aemt 1 9 9 19 @7 q%w
¥ 1 g #Y afefeafad § safda § fawraiai
oY WA ST ] | ST AT ST 39 a1 AT
g & wow A& gfadt afag aqmr s

W lamd @ ad s K g q AT
F0a 3w § | W50 o F gfew FwwR
a1 fagn 9T § W gaT anil 71 fed) afawe
a1 ufgede sfavaz aar faar T & 1 & &Y wgar
g & am faeelt wt qa-fefawms o ami &
e afad 1 gad FE gAAS A ara q@Gr g
Ffaw F faeell & Effr TR & QA FH AW
FEAT ATEATE | WY 7S Iferq 71 wfers afewe
2w foodll 7 3fer syaear S TR & 3R
afa § g g 6 93 e A & 90 7 g )
T TG G WY I off, AfFT 9Hw waw &
F1% g TET g3 | faeer 7 w@y, wRedd Wik
i F HFATSTH AL 1 A AT FE 5

g ST &Y EX O AT GYAT Y, AR F ww

F1 {9 @ & IaTT 79 ¢ 9g Sfaw @
T AN A AT IGA G WA E
F1E AT Gag & AW FT G4 AL EAv
g | &R0 a9 AT AT 7 QAW 79 g, /fF
THEX AT A9 GA, AT THE TG FEAT
21 T TTH AT N & FT AT 8\

TaF WA-A1T | 97 ) fAdes Fr SEar
g & gfemamsi ® st Aol § oo T
T 9Tfen HR 39T #waX uE @A -
qifafafadt #1 wEAT d@1 F1 S =rfgw o
dfeT ag 99 a% a8 grn 5= 9% 5 & S
fafaer Arzres AT W | 7 gfaT o TR R
FY gfTd & AR A TAATE | ITFT A GFARI
q¥, a61 7 q7 A0 {FET €419 9% 09y At g
& Star gL Aw AT gfAm FT AT 1 G| § W
& @ faerd € a1 379 R w19 it &
FrE B ASTEIAT S | GWIR IW A QAT AT AN |
TS gfF AT it § 91 98 UF s dR &%
BATE | AT SI&X@ s AT &1 & for ag  Sav
& §TF 99 | T ST H=L AT FT AT A
WTFAT ENIT AT F ATET-2ATE & /i T AT FE
QIAT-TATT FAT § AT ITHI TLATT T&T FE
R frdl TET F1 T F qOMT FET HIAA |
gafa &7 w1 f5 = gatw § oF gy
qfead 1 TELT & | TR & HALT A FUFAT
g ITE g GEHIA qIAT gIT |

gATR 3@ 7 fyed SATd # 47 gAT, TAF
I F1%y AT 7 faFrad 7 & T g ;U
& WIS @) 3% 957 &1 il F9 @I 0 AR
oY gTA | o7 AT &, FAfAY AT @Ar g |
afed guedsy | qfaw 7 ST saRfyEr # 8
IAHY GATAT TET 97 qFATE | fowafr & gharT
{z A T2 AT G TS THAUS FSAT AT
wieg & gfagra A 98 e @9 arg @
Sl ' :
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SN (s wm e @) owe
e fawg ax Aifed@ o

=t i =z &Y ;T 9FT A wzarg fee
g, ' & fAy eeq Faw SoraT ST AT |
13 AFAL GEHT 1 ATALT g1, IaHT qTH &1
AT FT 895 qEGAT A10Q @ BRET WIS A
Fgr o et & qadt @7 a¢ gfew are
F WA FEIE FI AT AL | 7L HE
FITAT @UT FTH H@T & a7 /T TE€L IqH
fase wer FEaE Stt@ | Af R
ar-aTa 7 W Fgr Argan g fr gfew a5
ST FA FT FIGFT T GAT TMET | &
F9H T &7 AHAET T T H AT GA57
1 ¥, TOHT JIUFC ITH1 AT AMZT
AT FETS FT HOHT W1 F7 9819 @+ e
Fofew €, fomq afgsrd &, oodifaa &
AT AT FT @S § ITHT A7 qigwrC & anr
g sa%t fafafaas args & @i & s
ag 9 978 AT Tifey 1 99 w1 fFY q%g
FAAT TG A0 AIfRw S fE AR dR )
TET R 1 578 TeRT ¥ AT 7 T AHAAFLAT E

SHRI S. D. PATIL : Sir, I am greatly
indebted to the hon. Member’s who have
supported the Bill and those who have
made useful suggestions while offering
their comments on the Bill, and some have
lent their support with reservation....

it % A1 TA : GHH! A TyrAr . .

ITQATAA (= WM A AR FOG
(ar$) ¥ Fr wfrET AT qF § W A FTH
ZreR & fomr § 1 9T & & sarer AT g g
;ﬂ'{ﬁé AT J1E @ =48 Al & i qar

|

+ft ®ed A I ¢ I AT TAT AT &

Irawteas (ot W aw qEE) ¢ HIT
R a1eT & wfgh, waw foga & a7 fF Ao
W age frar L 1 W9 ST $9E FE &
I am sorry to say that everytime you say
like that. You please ask your Whip to
give your name first. I requested your
Whip to either drop one or the other and
he gave me the names. What can I do ?
But you go on commenting like any thing.

It is not desirable.

SHRI S. D. PATIL : Sir, While analys-
ing the various points urged for conside-
ration, I find that these points fall broadly
under 5 or 6 categories. But first of all,
we have to see what is the purport of the
Bill, It was a long-felt need of Delhi
since 1966 and the ex-Prime Minister of
the country appointed the Khosla Co-
mmission to go into the matter and their
recommendations have come. Hon.
Shri Yogendra Sharma said that it was
not the term of reference and that the
Khosla Commission had gone beyond the
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scope of the terms of reference. 1 would
invite his attention to Part (b) on page 1
which says : **Measu es necessary to pro-
mote their efficiency and welfare, ”

SHRI LAKSHMAINA MAHAPATRO :
He read it out to you.

SHRI YOGSENDEA SHARMA : 1
said it already.

SHRI S. D. PATIL : 1 am giving my
comments. Now, this particular aspect,
that is, measures nccessary to promote
their efficiency, exactlv covers the re=
commendations. . . .

SHRI YOGENDRA SHARMA : And
welfare ?

SHRI S. D. PATIL : I am coming 0
that. Why are you getiing impatient ?
Sir, as far as the efliciency matter 1s
concerned, the Bill seeks to achieve _thls
aspect because it will be under a unified
command and it is a scheme which has
stood the test of time in several metropo-
litan cities, at three earlier places and in
five citics more which were added subse-
quently, like Hyderabad, Ahmedabad,
Paona, Nagpur and Bangalore.

As far as the welfare of the policemen is
concerned, there can be no two opinions
About the suggestion: that have been made
either by the hon. lady Member—
which were very uceful—or by the other
hon. Members, alrezdy a cognmi.ttec ‘of
experts has been appointed which is going
into the various problems. For the consi-
deration of the hon. Members, 1 will
draw their attention to reference No.
(C)“in making the recommendations, the
Committee will keep in view the nature of
duties and responsibilities of the police
force for which personnel can be deployed
on continuous duty without detriment to
their efficiency. Mari-power requirements
on account of the police personnel avail-
ing Sundays and holidays may also be
kept in view.” Besides, Sir, we are all
aware that the Central Government has
already appointed. ...

w7t qtir Wt ;. AT, I T FAS HY A
w1 WY aF o fae G w<Q A & g

(Interrybtions)

SHRI S. D. PATIL : Sir, I have not
interrupted any hon. Member, [ will go
one by one.

Besides, the Central Government has
already appointed a_ Police Commissioner
to gointo the broaler aspects of all the
questions relating to the Police and, thee-
fore, it will be too carly to expect that
everything will be done through the Bill
jtself. What we are doing is not a new
thing.

[ RAJYA SABHA ]
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A question was raised : ‘Why there was
a hurry to promulgate the Ordinance ?
This is a twelve-year-old matter. Here,
I do not want to go into the question why
the former Prime Minister did not choose
to accept a these recommendations. T
have nothing to say on that. 1 do not
want to comment on that. But this Go-
vernment announced its decision on 8-8-77
in both Houses of parliament that it is
coming up with a bill. Then, we drafted
the Bill in the month of  December,
The Bill was sent to the Metropolitan
Council of Delhi which is really the
body which is vitally concerned with the
administration of Delhi. I do not say that
the others are not concerned. This body
also took five months and it has given its
recommendations. Whichever recommen~
dations were possible to adopt, were ado-
pted in this Bill. Not only that. All the
salutary recommendations which arein the
various Acts have been consolidated to-
gether and brought in here, It is only
two months old, not even two months.
It is too much to expect that there will be
some improvement immediately. It isa
sort of an experimental measure which we
are applying to this capital of India, the
national capital, where the problems of
law and order and other matters are be-
coming more complex and complicated
with the rise in population and urbanisa~
tion. That is why, a system, which has
worked to our advantage in the various
metropolitan cities, is being tried here
as an experimental measure.

The other question raised was, whether
we are not arming the Police Commi-
ssioner with certain excessive powers and
with those powers which are really anti-
democratic. This is the second question,
My reply to this is that the Commissioner
of Police works under a constitutional
authority, namely, the Administrator or the
Lt. Governor of Delhi, under article 249
and he, in turn, comes under the Home
Ministry. He is a representative of the
President of India Now, certain powers
are given to the Commissioner of Police
whois a highly responsible officer, Heis
highest officer in the police hierarchy. He
is given certain powers under the super-
vision and control of the Administrator and
some powers are vested in him by the
Central Government.

SHRIMATI LEELA DAMODARA
MENON Assistant Commissioners of
Police are also given powers.

SHRI S D. PATIL : The question is,
at certain levels, these powers are delegated
or distributed. The Assistant Commi-
ssioner of Police is not an ordinary man.
He is a former S. P, He is a person who
is highly trained and who has got responsi-
bility. This is a big administration,
Therefore, it necessary to delegate powers
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to the various officers or psrsons who are
-competent and who have got certain
responsible jobs to do. It is not as if
they are given to a person without any res-
sponsibility. These powers are exercised
even in the district by the various officers.
All the pros and cons of the question have
been gone into by the Khosla Commission
in depth and they have made these re-
commendations. It has also been accep-
ted by this Government that this system
of duality and dual control must go. Here,
tthe police have to act very quickly, For
this, they have to be given some autho-
rity. If they are made to approach the
District Magistrate for taking certain orders,
they will not be able to act quickly and
rapidly to deal with complex situations
and problems. That is why a major
change which is going to be made is about
the displacement of the District Magistrate
and in his place the Cominissioner of Police
sis being invested with certain powers. But
these powers are not automatic. .

SHRI YOGENDRA SHARMA : It
is not duality ; it is a system of checks
and balances, which is very necessary.
I think, in principle, even the hon. Minis-
ter will accept that.

SHRIS.D. PATIL : There are sufficient
«checks and balances bhecause the Com-
missioner of Police has not got automatic
powers. He has to take orders from the
Administrator. He has to work under the
control and supervision of the Adminis~
strator who is the constitutional authority
appointed under article 239. So he
does not act on his own and if there are
any excesses on his part, these will be
curbed by the Lt. Governor and ultimately
_ -the Home Minister because it isa Union
“Territory.

The hon. Member from West Bengal
-talked of lending support to the Bill with
a certain reservation-—that is, ushering
in a new system and giving Statchood to
Delhi. It is a major policy decision
which involves certain considerations be-
canse it is the national capital. These
are : whether we should go in for immediate
State-hood or whether we  should take
into consideration the various status
that Drclhi had enjoyed. Firstly, it was
a Chief Commissioner’s Province, then
it became a Part ‘C’ State and thereafter
the States Reorganisation Commission
recommended in 1g55 that it should have
the status of a Corporation which is work-
ing for the last 23 yvears. Thereafter,
we have to see whether we want to
keep it as 2 Union Territory or give
it State-nood, which means there are
several complications and several consi-
gerations will have to be given to the
duestion. That is what we are doing
now. We have introduced on the rith
Angnst, 1978, both the Forty-fifth Cons-
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titution { Amendment) Bill as well as the
Delhi Assembly Bill. There also we are
expecting that when the Assembly func-
tions here, they will get certain powers,
That was made clear when I had held
a meeting here with the various represen-
tatives, particularly the MPs, {from Delhi. -
We have given them an understanding
that they will have certain powers. For
example, the various State Acts which are
applicable here, they can very we]l le-
gislate, Then we are also thinking of
entrusting to them certain authorities over
the DTC and Delhi Milk Scheme. We
will have to consider that. And then
whenever they want to enact any law etc.
which is under the State List, they can
very well legislate. We must be very
conscious about the powers of the Union
Territory Governments., The Assemblies
which are in existence in Goa, Daman
and Diu and other places also
have to work under the control of
the Administrator and also the President.
The hon. Member said that his support
is conditional on that particular thing.
So I may make it clear that that is not
going to come so soon. Whenever it
will come, it will be from the national
point of view. We will have to consider
whether we can grant State-hood, what
will be its implications and what  will
be itsramifications. These are all matters
to be considered at an appropriate time,

A point has been raised—I do not want
to go into that controversial subject—
that the crime is on the increase. Maybe
it is so in some marginal cases. But
Mr, Yogendra Sharma with all his ex-
perience—I1 know he is very intelligent
and clever—tried to sort out only things
where there has been an increase ; he
convenijently forgot to mention those
where there is a decrease. He must
be fair to the Government also.

SHRI YOGENDRA SHARMA : You
and I together make the whole.

SHRI S8.D. PATIL : Yes, he has con-
veniently referred to only two matters—
arson and murder—and that too for one
month only—June-July—and completely
forgotten that there are other matters
where the incidence of crime is gradually
on the decline, And for hisinformation
that was made clear in the Consultative
Committec meeting held on the 22nd.

4 P.M,

SHRI JAGANNATH RAQO JOSHI
{Delhi) : With their active co-operation
it can decline further.

SHRI S.D. PATIL : I need not go any
further into the question except to say that
in regard to the incidence of crime 1 will
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only refer to the figures iom January to
July. The total number of offecnces in
January was 3,715. Now ithas come down
in July to 3,430, In veorious categories
there is a difference, This happens be-
cause in a particular monh a certain type
of offences may increase and certain type
of offences may decrease, That does
not mean that the law and order situation
is deteriorating. Rather it has become
now a sort of fashion to accuse, because
it has got political overiones, to criticise
the Government and to use that criticism
as a weapon. But it is not necessarily
a very effective weapon to assail the
Government on that account.

The second point that arises for consi~
deration is whether tie powers given
to the Police Commissicher are excessive.
This Bill contains no new powers, Almost
all the important provisions of the Bombay
-Police Act and several other Acts like
that of Madras and ather, were already
in operation here. The only thing is
that we have consolida :ed all these things

and put them in a sors of package in this
Bill.

Sir, there are a num ber of suggestions
which the hon’ble Members have made.
Sir, there is scope for amending this Bill
whenever any occasion arises, whenever
it is found that the powers are being mis-
used or there is any lacuna. But this
is a legislation whick combines all the
good points of the various Acts and, there-
fore, there should no- be any apprehen-
sion on that account that we are arming
the Police Commissioner with some
excessive powers, No. It is only the
powers that are alheady existing that
are being mcdified. Onlyin place of a
District Magistrate w~e are placing a
Commissioner of Police. And in the
hierarchy of officers the Commissioner
of Police is a very high officer. He is
of the rank of a Joint Secretary or even a
little above that. So it is not as if we are
entrusting this power to a man who is
only a paliceman but he is a person who
is a responsible person.

Sir, the Bill confains no new powers,
Similar powers are already available
to the police officers in Bombay. Some
of these powers are already availalbe
under the Police Act of 1861. Sometimes
they say that we are just perpetuating
the legacy of the Britishers. Sir, in many
respects we cannot avoid that. Even the
1.P.C. or the India1 Evidence Act or the
Criminal Procedur: Code have been in-
herited from the ‘Aritishers. Suppose a
legislation has stood the test of time, shall
we throw it off because we have inherited
that legacy from tne Britishers? So, we
are utilising certain provisions, not all,
of the 1861 Act. The whole thing is

[ RAJYA SABHA ]

Bill, 1978 72

modelled more on the Bombay pattern
and that is why there should not be any
taboo on that account. Why should it
be a taboo because people say that it has
been inherited from the Britishers ?
Law and order is as much the concern o.
this Government as it was of the Britishers.
Even in the Bombay Act which was first
enacted in 1951, in the last 22 years
amendments have been made 28 times.
We have, therefore, taken all the
amendments of the Bombay Actinto con-
sideration. Several other important,
of the Police Commissioner are not
in any way tried to be increased. In

fact, they have been tricd to be modelled
in such 2 manner that all the important
and useful suggestions  which are
tried to be lated together.Then the
question was raised that the Commissioner
of Police or police officers who will be
exercising these powers will not be under
popular control. No, Sir, the Police
Commissioner is not a law unto himself.
He will be working as an agent, as earlier
mentioned, and some of the powers
which are envisaged under clauses 146-147
are to be given by the Central Govern-
ment, and the Police Commissioner will
always, while acting, be under the control
of the Administrator. So, when we say
that the President is an elected person
under the Constitution, the Lieuterant
Governor is his representative and the
Home Ministry is conducted by popular
representatives here, They will also have
the same control because, in fact, when-
ever powers are given under some of the
provisions of the Cr. P.C. they are given
by the Home Ministry tothe Commissioner
of Police. Thercfore, thcre is sufficient
popular control and whatever regulations
he will make are only enabling. But
he has no power to make orders. That
is also a departure frfcm  the Bombay
pattern and those regulaticns will be
laid before both the Houses of Parliament.
So, the collective wisdem of Parliement
also will be exercised while framing the
regulations and itis not as if the regulations
are coming for the first time. They are
already there and now they are only
collated tegether as I have said in my
earlier speech.

Now the third point is whether the juris-
diction of the Commissioner of Police
conflicts with the jurisdiction of the local
authorities or local bodies here. There
also it is not contradictory. They are
supplementary and complementary to
each other and wherever there are certain
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narrow areas under some provisions, suffi-

cient protection is provided. If I may
refer to clause 28(4), it reads :—
1. v T
«Jf any regulation made under this
section relates to any ma'tt_er w_uth respect
"to which there is a provision in any law,
rule or bye-law of the Corporation or
of any other municipal or local auth‘onty
in relation to public health, convenience
or safety of the locality such regulation
shall be subject to such law, rule or bye-
law." -
ol eyt YL AT S h -
" go, predominance is given to the local
authorities subject to certain conditions.
But on certain occasions, vghen an emer-
ency O confingency arises, _hc must
act promptly. Supposing there is a dead
hody, he will have to find out to which
community that dead person belonged
and in which particular burial ground it
should be buried. In sucl} cases th; aut}_lo-
rities will be working qmte' in unison with
each other. Tt is not as if they will be
engaged in some sort of a power battle
between themselves, No. These  are
supplementary and complementary Pro-
visions.

Even the Metropolitan Council of Delhi
have gone through the various provisions
and they have made certain recommenda-
tions which we have already incorporated.
But 2 few things which they wanted us
to incorporate in the Bill or exclude from
the Bill we did not agree to because there
are certain valid reasons for not agreeing
to them. Therefore, those questions are
also sorted out. .

Now, I need not unnecessarily be
elahorative. Certain points were made
about the special Police—of course, they
are not many.

oft drvg mwt: o7 ot & Y faw
Qriza o & IART s D

SHRIS.D. PATIL : Tt wassaid "that
this is being done with a view to bringing
in some political considerations, the
RSS or some persons belonging to the
party in power. Sir, thizis not correct. The
provision for Special Police is only for
certain urgent circumstances where there
is an immediate or imminent possibility
of a riot or some public disorder. Then
only we can employ them and there also
it must be a fit and able-bodied person,

And there also it is limited by certain
considerations. If somebodv objects to
these appointments, those objections can
be gone into. So there is sufficient
safeguard.
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Regarding Mrs, Damodara Menon's
suggestion that the Police Force should
contain women also, my experience in the -
Department of Personnelis that sufficient
women candidates, though they qualify
for IPS, immediately change their minds
because the duties are ardous. There
are physical considerations and some other
considerations also. They change their
minds and they want to join some
other cadre. The question is that though
we have got sufficient number of women
qualified for the Police service, they do
not join because of certain natural diffi-
culties.

Then about recruitment etc. all these
questions were gone into by the
Police Commission. Mrs. Damodara
Menon mentioned certain things about
the punitive fine. They are in fact no
punitive fines. They are just to compen-
sate persons who suffer death or some
grievous injury in riots etc. and they
are to be compensated.  Itis not as if
the Government would pay from its own
pocket.  That locality which is declared
as a disturbed area alone will have to
meet this expense.

Then a small point was raised about the
flying of kites. Mr. Yogendra Sharma
was very particular about flying of kites.
Tt was a sort of kite flying, according to
me, Section ¢4 contemplates : “No
person shall fly a kite or any other
thing so as to cause danger, injury or
alarm to persons, animals or property.”
1t is not that an innocent boy who holds
his kite for flying will be hauled up.
It is not that we have not devoted any
attention to it.

So, with these remarks, I once again
commend the Bill to the House,

SHRI L. R. NAIK : One small sub-
mission. The motto of the police depart-
ment is the service of the people. There-
fore, it is in the fitness of things' that
the definition “the Delhi Police force”
should be changed into “Delhi police
service”. Could you kindly amend that ?

SHRIS.D.PATIL: Tam verymuch
thankful to Mr. Naik who has got experience
as an officer in serveral capacities.
T think the House will not have any hesi-
tation to give its full-hearted support to
the Bill.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question

18 ¢

¢That the Bill to amend and consolidate
the law relating to the regulation of the
police in the Union territory of Delhi,
as passed by the Lok Sabha, be taken into
consideration.

The motion was adopted.
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THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : We shall
now take up clause by clause considera-
tion of the Bill. There are no amend-
ment to clauses 2 and 3.

)

Clauses 2 and 3 were add:d to the Bill.

Clause g—Superintendence of police force
to vest in the administrator.

THE VICE-CHAIRMAN (SHR1
SHYAM LAL YADAV) : Thereisone
amendment, No, 1, by Shri Bhupesh
Gupta and others, ShriLukshmana Maha-
patro. Do youmove the amendment ?

SHRI  LAKSHMANA MAHA-
PATRO: I am moving it and also making
a speech, simultaneously.

I move :

1. “That at page 3, line 28, for the
word “Administrator” tie words ‘Execu-
tive Council or the Council of Ministers’
be substituted.”

[The amendment also stood in the names of
Shri Bhupesh Gupta, Shri Kalyan Roy and
Shri Bir Chandra De¢b Birman.}

In spite of the reply of the hon. Minister
to the effect that what is being done is
nothing new, I am cons'rained to say that
there are many new things which he has
not been able to answe- pretty well, So
he takes cover of one thing, that this
is already in vogue in th.is country and we
have just copied or tiken the Bombay
Police Act as the model with the related
amendments that have taken place during
these years after it was framed in rgsr.

That is a cover for him always. Sir,
when this Bill was fraraed, it was sent to
the Metropolitan Council, and at that
time the Delhi Communist Party gave a
memorandum there ard also sent a copy
of it to the Prime Minister. 1 quote

“To begin with we may be permitted
to state that the institution of police
commissioner owes its origin to the need
felt by the British Imperialists rule to
devise a system of po ice administration
which could ensure perfect safety for their
tribe in the three major urban strongholds
(Bombay, Calcutta and Madras) occupied
and used by them a3 springboards for
rapid expansion of their empire.”

This was what was clearly said. It was
also further said :

“The idea eviden'ly was to facilitate
ruthless use or punitive force, unfettered
by any consideration: of legality,in order
to enforce abject wubmission on the
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part of the colonial subjects. A system
designed ab initio to dispense with any
discreet or judicious use of coercive/puni-
tive State machinery against the people
should not, you would agree, be allowed
to have a place in the scheme of any ad-
ministration which lays claim to being a
defender of the democratic and funda~
mental rights of the people.”

It has been said clearly.

THE VICE-CHAIRMAN (SHRT
SHYAM LAL YADAV) : That will do.

SHRILAKSHMANA MAHAPATRO¢
What will do, Sir ?

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : Now this is
only an amendment, -

SHRI LAKSHMANA MAHAPATRO
1 am explaining my amendment. 1 shall
have todoso; otherwise, how can1 get
the support ?

THE VICE-CHAIRMAN (SHRT
SHYAM LAL YADAV) : The Mem-
bers have understood your amendment 3
please be very brief.

SHRI LAKSHMANAMAHAPATRO
So, Sir, it is because of this that we are
anxious to see that this police set
up which is now being secured by this
particular Bill, comes under the control of
some elected body. The Administrator
is the person who 1is having control
according to the scheme of the Bill.
We are opposed toit. Sir, if the Assembly
is not coming to so carly, at least the
Metropolitan Council is there.  Let it
be under the control of thatelective body.
At the moment it is of the ruling party.
Where is the difficulty ? So, I have sugg-
ested here in this particular provision that
there should be substitution of the Adminis~
trator by the Metropalitan Council or an
Assembly that may come later.

In spite of what Mr. Patil may tell us
that all these things are enabling
provisions, that the things will be laid
before the House, that they will get 'the
approval, that we will have the right of
objection at different times when special
police will be appointed and all that, we
are pretty sure that he has given the Com-
missioner of Police draconian powers.
He is a peculiar feature of 1978. He is the
health inspector, he is the doctor, he is the
Veterinary doctor, heis the educationist,
he is the hotel-keeper, he is also a2 member
of the Censor Board and can censor
everything, and he is everything. Sir, a
police officer is nothing different from
another police officer. He may be of the
level of a Deputy  Secretary or a Joint
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Secretary or anything of the sort, but
he is a police officer for all practical
purposes and he is from the police ranks.
Therefore, you have said that he will be
equivalent to the I.G. Police. The LG.
Police willbe designated as Gommissioner
of Police. That also you have said
very clearly. For such a police officer
to act under the rules as a veterinary
doctor, a health inspector, an educationist
and finally as a censor also—the writings
of the authors or the writers are to be
censored and given a certificate—is some-
thing that is denigrating and cannot be
supported. That is why I am opposed
to this. Therefore, I have submitted that
you should keep it under the control of
an elected body so that certain things can
be kept in check.

THE VICE-CHAIRMAN (SHRI
SHYAM LAISYADAYV) : That will do.

SHRI LAKSHMANA MAHAPATRO:
1 willcome to the other provisions wherein
you have given them the powers.

You have made him a magistrate ;
you have made him everything. He is
omnipotent, omniscient and omnipresent.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : That point
is clear,

SHRILAKSHMANA MAHAPATRO:
1 was not taken aback because in the year
1976 a seal was put on this ; the then
Government did not feel like having a
Commissioner here in spite of the Khosla
Commission Report. But all of a sudden
from the grave this was disinterred by
the present Government. Why ? That
question is not being answered. We have
been hammering on that. We just want
to know what made the earlier Govern-
ment putitintn the grave and what made
the present Government disinter it from
the grave.  So.-ething which was not
thought fit in the year 1976 is, all of a
sudden, thought fit and very apt and very
muchnecessary in the year 1978. Naturally
we willbe made to suspectsuch an acitivity
on the part of the Government, because
after their coming into office, they have
been doing certain things which have
made us say many things against them
not without reason. This is another
instance which has also to be faced with,
such a countenance because there is no
other go for us.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : Please con-
clude. Do not repeat.
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SHRILAKSHMANA MAHAPATRO:
We have just seen that a thing which was
not felt necessary in 1976 by the Govern-
ment which appointed the Gommission is

now felt necessary by the succeeding
Government.

The question was proposed.

SHRI S. D. PATIL : Sir, I oppose
the amendment for two or three reasons.
Firstly, this provision is not Draconian.
“Draconian” means it is rigorous,
harsh or cruel. But none of these attri-
butes can be attributed to this provision.
Secondly, it will involve an amendment
in the Delhi Administration Act, 1966,
becausein that Act,law and order, as well
as organisation and discipline of the police
forces, is within the discretion of the
Administrator. Now, if we add here the
words “Executive Council or the Council
of Ministers”, it means we are making 2
substantialamendment in thatlaw. With-
out amending that Central Act, it will not
be possible. Similarly, regarding “Council
of Ministers”, thisis too premature. The
Delhi Assembly Billis yet to see the light

of day. For these two reasons, I oppose
the amendment.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : Now, the

question is :

1. “That at page 3,line 28, for the word
“Administrator” the words Executive

Council or the Council of Ministers'’ be
substituted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : Now, the
question is :

“That clause 4 stand part of the Bill",

The motion was adopted.
Clause 4 was added to the Bill.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : Now, clauses
5 to 16.

All the amendments are barred.

The question is: . .-

“That clauses 5 to 16 stand part of the
Bill.”

The motion was adopted. .
Clauses 5 to 16 were added to the Bill.
THE  VICE-CHAIRMAN (SHRI

SHYAM LALYADAYV) : Now, clause 17.
There is one amendment . . .
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SHRI LAKSHMANA MAHAPATRO:
Sir, I have amendments on every one of
these clauses—clauses 5, 6, everywhere.

THE VICE-CHATRMAN (SHRI
SHYAM LAL YADAV) : Because the
amendment to clause 4 has been negatived
Jjust now, the same amendment *in all these
clauses stands barred.

SHRI LAKHSMANA MAHAPATRO:
No, it is not that., .

. THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : We have seen
that. Now, you come to clause 17,
amendment No. 12.

SHRILAKSHMANA MAHAPATRO:
I do not understand how you did not call

me to move.....
'

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : Please take
your seat. Once an amendment has been
rejected by the House, the same amend-

ment in other clauses is barred.
g il

SHRILAKSHMANA MAHAPATRO:
No, not the same amendment.,,..

THE VICE-CHATRMAN (SHRI
SHYAM LAL YADAYV) : Please see.

SHRILAKSHMANA MAHAPATRO:
The other clauses relate to something else.
The words may be the same, but they are
in some other contexts.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The context
may be different, but the phrase is the
sam=—for the word “Administrator’’ the
words “Executive Council or the Council
of Ministers” be substituted. It is the
same in all these amendments. There-
fore.....

SHRILAKSHMANA MAHAPATRO:
The words are the same but the clauses
are not the same.

THE VICE-CHAIRMAN (SHRI
SHYAM LALYADAYV) : Now, you move
your amendment No. 12 to clause 17.
Thatis therule. Whatcan Ido ?

SHRILAKSHMANA MAHAPATRO:
This is not good. This is not the rule.
I know the rule. The ruleis.....

THE VICE-CHAIRMAN (SHRI
SHYAM LALYADAYV) : Now, you move
your amendment No. 12.

SHRILAKSHMANA MAHAPATRO:
It is not consequential.

[ RAJYA SABHA ]

It is some other context in which I
wanted to move the amendment and you
don’t allow me to move it. Just because
it is Saturday you don’t allow ii to pro-
long.....

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : No, it isnot
like that.

Clause 17—Special Police Officers

SHRI BIR CHANDRA DEB BURMAN
(Tripura) : Sir, I beg to move :

12. Thatat page 6 for linesg to 14,
the following be substituted, namely:—

(3) Person so appointed shall have
the right to refuse such appointment
within a period of seven days after sub-
-mitting his reasons for doing so.

(3A) Any person or ogranisation or
political party objecting to the ap-
pointment of any person as such special
police officer may send the rcasons
therefor to the Commissioner of
Police within fifteen days of such
appointment and the Commissio-
ner shall accept the objection and
cancel the appointment of such officer,
or, after giving the objector an oppor-
tunity to he heard, submit the report to
the Executive Council or the Council of
Ministers for final decision which
shall be given within seven days
of receipt of the report from the
Commissioner.” .

s.oeT

£

The question was proposed.

[The amendment also stood in the names
of Skri Bhupesh Gupta, Skri Kalyan Roy
and Shri Lakshmana Mahapatro.)

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The amend-
ment No. 13 is barred.

SHRIBIR CHANDRADEB BURMAN:
Sir, the provision madein this Glause
is just like conscription. Here it says.

“The Commissioner of Police may, at
any time, by a written order, signed by
himself and sealed with his own seal,
appointany able-bodied male person not
less than eighteen years of age, whom he
considers fit,....when he has reason to
apprehend the occurrence of any riot or
grave disturbance of the peace..... "

Bill, 1978 80
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Now, police action is not extraordinary.
Is thisnot an extraordinary legislation?
If any special officer is to be appointed,
there must be willingness on the part of
the person who is going to be appointed.
If every or any person is going to be  ap-
pointed like this, then it goes against our
Constitution; it violates the fundamental
right to profession. Here sub-clause (3)
says :

“Any person objecting to the appoint-
ment of any person as such special police
officer may send his reasons for such
objection to the Commissioner of Police
within fifteen days of such appointment
and the Commissioner may accept such
objection and cancel the appointment of
such officer or, after giving to the objector
an opportunity to be heard, reject the
objection.”

Thismeans thatif the person isunwilling
to accept the job, still the Police Com-
missioner has the power to reject hisobjec-
tion and have him appointed. That is
why, we have given the amendment saying
that the person who is unwilling shall have
the right to refuse the appointment. Our

amendment says : o

““Person so appointed shallhave the right
to refuse such appointment within a period
of seven days after submitting his reasons

for doing so.”

And then wesay by our further amendment :
3
“Any person or organisation or politi-
cal party objecting to the appointment of
any person assuch special police officer may
send the reasons therefor to the Commiss-
joner of Police within fifteen days of such
appointment and the Commissioner shall
accept the objection and cancel the appoint-
ment of such officer, or, after giving
the objector an opportunity to be heard,
submit the report to the Executive Council
or the Councilof Ministers for final decision
which shall be given within seven days of
receiptofthereportfrom the Commissioner.”

[ 26 AUG. 1978 ]
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We give this amendment because when-
ever any serious apprehension of breach of
peace is there, persons of such kind or
such nature may be appointed which may
be detrimental to the preservation of peace
and tranquillity in that area. Suppose
there is an area where there are Sche-
duled Castes and Scheduled Tribes
people or minority  community
people, and if the Police Commissoner
appoints a person who is not a Scheduled
Caste or Scheduled Tribe man or one
belonging to the minority living there,
the main purpose of appointing suchspecial
officer will be frustrated. So an objection
may be raised to the appointment of suth
a person and that objection will not be
heard by the Police Commissioner and he
will not send the report to his higher
authorities. So we thoughtitis better to
vest this power in the Executive Council
to whom the Police Commissioner should”
be made responsible. And it is the’
Executive Council who shall finalise- this
matter. . Otherwise, as per thi; ‘pr‘ovisiop,
made in the Bill, appointment of a
special officer vby the Police Commissioner
amounts to conscription without giving an
opportunity to the person so appoinied to
say whether he will accept the post or not. .
Asitis, he willonly be forced to accept the
appointment.

And, Sir, furthermore, he is going to
be penalised if he neglects to do any thing.

So, I have moved my amendment to
clause 17. e

SHRIS.D. PATIL : Sir, Ioppose the’
amendment on two grounds. Firstly,
Sir, the scheme of appointment of Special
Police Officers is only under emergent
circumstances where there is any reason
to apprehend occurrence of any riot or
grave distrubance of peacein any area and
if he is of the opinion that the ordinary
police force is not sufficient for the pro-
tection of the persons residing in that area
and for the security of the property
in such an area, and fit and able-bodied
persons only are to be appointed. Now,
if the right to refuse is given, then it will
be rendering the wholescheme infructuous,
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So, we cannot, under emergent circum-
stances, afford to give such an opportunity
of refusal. So,Iwouldrequestthe honour-
able Member to withdraw his amendment.

Secondly, Sir, T will advance the same
argument as regards the question of power
of referring to the Executive Council.
Law and order and discipline in the police
organisation are with the Administrator
and the Executive Council cannot be en-~
trusted with this.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The question
is:

12. “That at page 6 forlines g to 14,
the following be substituted, namely :—

¢(3) Persons so appointed shall have
the right to refuse such appointment within
a period of seven days after submitting his
reasons for doing so.

(3A) Any person or organisation or
political party objecting to the appointment
of any person as such special police
officer may send the reasons therefor to the
Commissioner of Police within fifteen days
of such appointment and the Commissioner
shall accept the objection and cancel the
appointment of such officer, or, aftergiving
the objector an opportunity tobeheard,
submit the report to the Executive Council
or the Councilof Ministers for final decision
which shall be given within seven days
of receipt of the report from the Com-
missioner.”

The motion was negalived.

THE VICE-CHAIRMAN (SHRI
SHYAMLAL YADAYV) : The question
is:

“That clause 17 stands part of the Bill.”

The motion was adopted. A o
Clause 17 was added to the Bill.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : Now, we come
toclauses 18to25. The fouramendments
No. 14, No. 15, No. 16 and No. 17 are
barred.

[ RAJYA SABHA }
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The question is :

“That clauses 18 to 25 stand part
of the BilL.”

The motion was adopted.

Clauses 18 to 25 were added to the Bill.

Clause 26—Certificate, arms, elc. fo be deli-
vered by person ceasing to be a police
officer. 4

SHRI LAKSHMANA MAHAPATRO:
Sir, I beg to move:

18. “That at page g, lines 43 to 45, the
following words be deleted, namely:

““Additional Commissioner of Police,
Principal of the Police Training College
or of the Police Training School or a
Deputy Commissioner, Additional De-
puty Commissioner or an Assistant
Commissioner of Police.”

[{The amendment also stood in the names of
Shri Bhupesh Gupta, Shri Kalyan Roy and
Shri Bir Chandra Deb Burman.]

Sir, this is in relation to a person who is.
taken in the police service and in relation
to whom an appointment order is issued.
Now, on his ceasing to be a police officer,
you want to take certain action against
him. Immediately before me, Sir, the
honourable Member, Shri Burman, poin-
ted out to vou how a person who may not
be very much willing to be a police officer
may be appointed. He may not be wil-
ling for very many reasons. One reason
is, as he has said, that the Constitution
allows him the right to choose his own
profession. The second reason is this:
If he is a person who is really interested

in a particular class who are agitating for |

something and if the Commissioner feels
that pariicular agitation has to be put
down, then there will be trouble because
a person who may be in support of that
agitation would be required to be a special
police officer and this is the difficulty
actually that we face and that is exactly
the idea with which they are going to have
this provision. It is said that he should
be an able-bodied person and he can be
appointed and his support for a just
and reasonable cause can be snatched
away by this provision. That is what
we are objecting to here. Therefore,
Sir, the appointment of a special police
officer cannot be done at the will and
pleasure of the Commissioner. This is
our objection and this provision has to be
negatived. Now, after this, what hardships
he has to face has been enumerated in
this clause. He forfeits his right to re-~

PN

~
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fuse and he is taken against his will. He
is not there out of his own free will, Then,

& how do you issue search warrants? Who

issues them? The District Magistrates
have to issue them under the Cr. P.C.
Now, according to the Delhi Police Bill,
it will be by any police officer starting
from the Commissioner down to a parti-
cular officer who is in charge of the Police
‘Training School. It is impossible and it
is horrible. Anybody can be called upon
to do this. Therefore, we are opposed to
this. That is why we have said: “All
right. If you have made the Commis-
sioner equivalent to the District Magis-
trate or any other lower-rank Commis-
sioner can do it—for example, the Deputy
Commissioner or the Assistant Commis-
sioner are also made Executive Magis-
trates according to the later pravisions—
and if you have made them, all right,
give them power. But why do you give
the power to the Deputy Commissioner or
the Principal of the Police Training
College?®  This is what we have said,
1t is impossible to conceive of such a thing,
Therefore, we object to this. You take
away these powers and give them to
those who are Magistrates, What has
the Police Training College Principal to
do with this? How can he issue warrants ?
It is because of this only that we are
opposed to it and we have said: “Don’t
do it.”

The question was proposed.

SHRI S. D. PATIL : Sir, I oppose
the deletion of these words. This amend-
ment restricts the scope only to the Com-
missioner of police. The police force is
a big one. Additional Commissioner of
Police, Principal of the Police Training
College, etc, are all senjor officers. And
if this amendment if accepted, it will be
very difficult and it will create compli-
cations.

SHRI SUNDER SINGH BHANDARI
(Uttar Pradesh): There are specific cate-
gories also.

SHRI S. D. PATIL: Categories are also
there. Therefore, 1 oppose it.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): The question is:

18. “That at page 9, lines 43 to 45,
the following words be deleted, namely:—

Additional Commissioner of Police,
Principal of the Police Training College
or of the Police Training School,
or a Deputy Commissioner, Additional
Deputy Commissioner or an Assistant
C ommissioner of Police.”

The motion was negatived.

[ 26 AUG. 1978 1]
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THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV): The question is:

¢cThat clause 26 stand part of the Bill.”
The molion was adopted.
Clause 26 was added to the Bill.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Now, we take
up clause 27. The amendments are bar-
red. The question is:

¢That clause 27 stand part of the Bill,”
The motion was adopted.
Clause 27 was added to the Bill.

Clause 28— Power to make regulations for
regulating traffic and for pre-
servation of order in public

P places, ete,

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Amendments
Nos. 26 and 27 are barred. Amendment
No. 57 is also barred.

SHRI LAKSHMANA MAHAPA-
TRO: Sir, I beg to move:

22. *“That at page 10, lines 30 t0]34 be
deleted.”

238. ¢“That at page 1I, lines 20 to 43
be deleted,

24. “That at page 12, lines 37 to 48 be
deleted.” ’

25. ““That at page 13, lines 5 to 38 be
deleted.”

28. “That at page 14 , lines 24 to 28
be deleted.”

56. “¢That *at page 13, line 2, the words.
for assembly ! be deleted.”

[The amendments also stood in the names of
Shri Bhupesh Gupta, Shri Kalyan Roy and
Shri Bir Chandra Deb Burman.]

I have not moved Amendment No. 57,
since it is barred. This is what I was
saying earlier. Here is a provision which
permits the Police Commissioner to make
regulations, Sir, the list is very long.
If you go through the list, you will be
astonished to see that the Police Com-
missioner can make regulations for any-
thing and everything on earth—hotels,
cinemas, pavement dwellers, wells,
whether public wells or private, every-
thing. These regulations are ordinarily
made by Municipal Corporations, These
are already there in the Murniciral Cor-
poration laws. Why should they be put
in the hand of the Commissioner?
The whole purpose of the Khosla Com-
mission was to see how best the police
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force can work efficiently and how to
improve their efficiency and welfare.
That is the first thing to improve the
workmg conditions. The second thing
is how the functioning should be improved,
and their welfare could be better looked
after. That was the second thing. So
if you are really interested in making the
police force in the city of Delhi efficient,
this is not the way. You cannot give them
everything —licensing of hotels, licensing
of pheriwallas, licensing of each and
everything, which has so far been done.
You cannot encumber them with so much
of work., Ultimately, they will not be
finding time for the control of crime
which is very important part of their work,
Sir, the police, we know, is to look after
crime and prevention of crime. And,
Bir ..

THE  VICE-CHAIRMAN

(SHRI
SHYAM LAL YADAV):

This is clear,

SHRI LAKSHMANA MAHAPA-
TRO: It is for the lady Members to see
whether they can go alone in the car or
‘with som= mnle friend in the car. Scooter
is still worse. There was a lady journa-
list, Mrs. Malick. She said: I am not
able to go; I have got my car and 1 am
required as a journalist to go out and I
may have to return late, so I do not know
-whether I will be reaching home safely or
not; I have to give my phone number to
others to enable them to check whether
I have reached homc safe.
RTINS S

e ; ),q Iy

This is how;t‘vnqs are gomsr on, Control
and p-evention of crimeeis the most im-
portant work of the police. Please do not
encumber them with all these’ things.
This was mv intentinn when I moved my
amendments.  Sir, since the time is very
short . . .

Jvu I

THE VICE-CHAIRMAN
SHYAM LAL YADAV):
now. Your peint is clear.

SHRI LAKSHMANA MAHAPA.
TRO: Sir, I am not reading all this.

(SHRT

Please con-

(SHRI
Please finish

THE VICE-CHAIRMAN
SHYAM LAL YADAV):
clude now,

SHRI LAKSHMANA MAHAPA-
TRO: Sir, I will point out one or two
things because they are very important,
If you are interested in holding 2 meeting
as a political party, you cannot do that in
yvour way. The Commissioner wil, have
to tell vou by which way you have to
enter into that meeting. If an ordinary
person i interested in entering into the
assembly, his entry and exit points will
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also be decided by the Commissioner,
That is how they want to interfere in
everything. They are interfering with
the lives of small people who make a
living by running a tea stall at the footpath
or a smallhotel somewhere else. Therefore,
I am opposed to this provision which gives
so much unnecessary and avoidable work,
to them and which also unnecessarily
takes away the rights of the people. If
the hon. Minister is not agreeable to this
amendment, does he mean to say that
the Metropolitan Council will net have
those function any further and he will
get a law passed to that effect and will
bring such a law to this Parliament?

’

The questions were  proposed.

SHRI S. D. PATIL: Sir, I propose
these amendments because they curtail
many of the important powers of the Com-
missioner for which this Act is meant,
The powers ar¢ in no wav cxcessive as
compared to Section 33. In fact the
powers are enabling ones and whenever
he fecls that these restictions are to be
imposed, they are to be placed before
both the Houses of Parliament. He said
that these powers would int-rfere with the
powers of local hodies. A< I said early,
these regulations are subject to the rulcs
and byelaws made by the Corporaticen.
Therefore, there should not be any ap-
prchension on that score, Wherever
powers are excrcised hy the local hodies,
those powers will have preponderance
over this Section o8, clause f4) clearly
indicates” that. Therefore, I  oppose
the amendment, .

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): The question is?

22. “That at page 10, linec 50 to 34 be
deleted.”
e T«

The motion was negatived.

THE VICE-CHAIRMAN
SHYAM LAL YADAV):

is:

(SHRT
The question

“That at page 11, lines 20 to 43 be
dcleted *L

L SO

The motion was negalived.

THE VICE-CHAIRMAN (SHR]
SHYAM LAL YADAYV): The question is:

ot

24. “That at page 12,

lines 37 to 48 be
deleted.”

The motion wa snegatived.
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THE VICE-CHAIRMAN (SHR1
SHYAM LAL YADAV): The questicn is:

25. ‘““That at page 13, lines 5 to 38 be
leleted.’?

The motion was negatived.

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV,: The question is:

28, “That at page, 14, lines 24 to 28 be
deleted.”

The motion was negatived.

Vs
3 N s

THE VICE-CHAIRMAN (SHRI
STIYAM LAL YADAV): The question

is:}

5%. “That at page 13, line 2, the f'words
“or assembly’’ be deleted.”

The motion was negatived.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): The question

is:

“That Clause 28 stand part of the Bill.””
t The motion was adopted.
" Clause 28 was added to the Bill.

Clause 29—Power fo give directions ta the
Public

c

SHRI LAKSHMANA MAHAPATRO:
Sir, I move:

29. “That at page 14, lines 45 to 47,
thefollowing words be deleted, namely:—

‘and at, within, public bathing and
washing places, fairs, temples, mos-
ques, gurdwaras, churches and all
other places of public resort or  public
worship?:’.”

(The amendment also stood in the names
of Shri Bhupesh Gupta, Shri Kalyan Roy and
Shri Bir Chandra Deb Burman.)

Sir, I shall be brief. Sir, you are a
lawyer., You consider this because the
Minister is not prepared. Since he has
already got it passed there, he will not
yield here, In case there is any change,
there will he need for a joint meetng.
‘Therefore, he has mobilised all his strength
to show to us that I can be thrown cut.
I am placing it before the whole House.
Tt is said:

. “The Clommissioner of Police and,
,-. subject to the orders, if any, made by
the (lummissioner of Police, every

2

'
[

e —

e T ——— e —— ————e ———

[ 26 AUG. 1978 ]

Bill, 1978 90

police officer not infericr ‘r rerk to
an Inspector, may frem time to time
as occasion may arise, but not so zs
to contravene any regulaticn mzde
under section 28 or any law, rule,
or bye-law referred to in sub-sceticn
{4) of that section, give all such or-
ders (Sir, this is the most imporiant
part) either orally or in writing as
may be necessary to direct the
conduct of ,, ., ” )

Therefore, Sir, there are many oral
orders that we obey.

SHRI SUNDER SINGH BHAN.
DARI: Your amendment deoes not deal
with oral orders or writicn orders,

SHRI 1.AKSHMANA MAHDAPA.
TRO: My amendment is all-coverirg.

THE  VICE-CHAIRMAN (SHRI
SHYAM 1AL YADAV): Your zmerd-
ment is quite clear in itself, It does nce
require any explanation,

SHRI LAKSHMANA MAHBAPA.
TRO: I will just say one point. We
have the expericnce very recently. Have
we not heard that whoever went befcre
the Shah Commission :aid. “There
were oral orders to me”? In the back~
ground of all that, this covers everythirg.
My amendment is, therefore, to the eflect
that as far as these places are cencerned,
you should not take that much of literty.
At least, a police officer, of all perscrs,
should not be permitted to do anything
by oral orders.

The question was profesed.

SHRI S. D. PATIL: Sir, I orpose ke
amendment. The apprehensicn is ill-
founded, The clause cnly enviszged the
issuing of orders for the mainterence ¢f
decorum and order. The fear is that
the police will enter these places.  That
is not contemplated.” They will nct
enter. They will cnly issue erders fer the

maintenance of decornm and crder. fo,
Sir, 1 oppose the amendment.
THE VICF-CHAIRMAN (SHRI

SHYAM LAL YADAV) : Tke questicn
i8¢

29. “That at page 14, lines 45 to 47,
the following words ke delcted. nzmely:—

‘and at, and within, public bathirg
and washing places, fairs, temples,
mosques, gurdwaras, churches and all
other places of public resort or public

9,99

worship’;

w1t The motion was negatived.
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THE VICE-CHAIRMAN (SHRI should have the power to  prohibit the ‘&

SHYAM LAL YADAV): The question is:

““That clause 29 stand part of the Bill.”’
The motion was adoped.
Clause 2 was added to the Bill.

Clause 3o—Power to prohibit certain acts
for prevention of disorder.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Amendment
Nos. goto 32. Amendment No. 33 1s
barred. )

SHRI LAKSHMANA
TRO: Sir, I begto move:

MAHAPA-

30. “That at page 15, lines 1 2-13, the
words ‘or addressed to individuals’ be
deleted.” -

31. “That at page 15, line 16, the words
“sticks for lathis;’ be deleted.’’

32. “That at page 15,lines 21 to 28
may be deleted.”

(The amendments also stoodin the names
of Shri Bhupesh Gupta, Shri Kalyan Roy and
Shri Bir Ghandra Deb Burman.”)

Sir, the Police Commissioner is coming.
He has his arms. He has his stick. He
has hislathi. But here he says that nobody
else should have them. Nobody except
the Police Commissioner can have arms.
And he can use grenades. He can use
tear-gas. He can have lathis. He can
have anything. But nobody in Delhi
other than the  Commissioner will have
these things. That is the import of this.
Therefore, I am opposed to this, You are
going to have a defenceless society. And
you would not permit even a lathi  to be
carried. Goondas will be moving all
around carrying lathis and sticks, ~ And
you cannot have any protection.  They
are necessary for self-defence. Therefore,
I moved this amendment.

" The questions were broposed.

SHRI S. D. PATIL: Sir, I oppose it
on two grounds.Sir, his amendment No.
30 wants to delete the words, ‘addressed
toindividuals’. The proposed amend-
ment will mean that the order cannot be
addressed to individuals. A public noti-
fication will be necessary only if the pro-
hibition is of 2 general nature.  If parti-
cular individuals are to be restrained from
carrying arms, etc., thereshould be the
power to address the notification only to
such individuals.

S pe s v

Sir, abouthis amendment No. g1, it
seeks to take away from the Commissioner
the power to prohibit the carrying of
sticks and lathis. Sir, I oppose it. He

carrying of sticks and lathis if he considers
it necessary to do so for the preservation
of publi¢ peace and public safety because
sticks and lathis also can create the
trouble. The Commiissioner must have
this power otherwisc it will result into
something which is dangerous to the
public., Therefore, Sir, Ioppose his
amendments.

[

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): The question is;

30. ““That at page 15, lines 12-13, the
words ‘or addressecd to individuals’ be
deleted.”’

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): The question is: ®™

31, “That at page 15, line 16, the words
‘sticks or lathis;” be deleted.”

The motion was negatiyed.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): The question is:

32. ‘““That at page 15, lines 21 to 28 he
deleted.”

The molion was negal.pd.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): The question is;

““That clause 30 stand part of the Bill,”
The motion was adopted.

Clouse 30 was added to the Bill,

Clause 3I—Police to provide against dis-
order, etc. at places of public
amusement or public assembly

or meeting.

SHRI LAKSHMANA MAHAPATRO:

Sir, I move:

34. “That at page 16, for lines 1 to 13
the following be substituted namely:-—

(1) For the purpose of preventing
serious disorder or breach of the law
or manifest and imminent danger to
the persons assembled fat any place
of public amusement or at any
assembly or ieetingto which the
public are invited, any police [officer
of the rank of Supeiintendent of
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Police and above, presentat such
place may subject to such rules, regula-
tions and orders as may have been
lawfully made, give reasonable advice
to the organisers of such functions
which may be considered necessary for
securing the peaceful and lawful
conduct of the proceedings.” *

(The amendment also stood in  the names of
Shri Bhupesh Gupta, Shri Kalyan Roy and Shri
Bir Chandra Deb Burman) '

SOME HON. MEMBERS: The same
thing again.

SHRI LAKSHMANA MAHAPATRO:
Here, it is not the same thing.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Your amendment
is quite clear butlengthy.

SHRI LAKSHMANA MAHAPAT-
RO : Sir, many would not have read it
and, therefore, let me explain it in one
sentence.

Sir, an Assistant  Sub-Inspector of
Police has been made competent to give
orders, We are afraid that if you give the
power of giving orders on such important
matters tosuch a low-ranking officer, it
would do much harm. Therefore,
I have said that let it be the Superinten-
dent of Police, That is the most impor-
tant part of it. Therefore, let it be consi-
dered whether it should be accepted or
not.

The question was proposed.

SHRI S. D. PATIL: Sir, I oppose the
amendment because it makes it more
restrictive and it is not workable, A
head constable in Bombay is given these
powers, An Assistant Sub-Inspector of
Police is certainly a higher officer.

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV): The question is:

34. “That at page 16, for lines 1 to 13,
the following be substituted, namely:—

‘(1) For the purpose of preventing
serious disorder or breach of the law
or manifest and imminent danger to
the persons assembled at any place
of public amusement or at any as-
sembly or meeting to which the
public are invited, any police officer
of the rank of Superintendent of
Police and above, present at such
place may subject to such rules,
regulations, and orders as may have
been lawfully made, give reasonable
advice to the organisers of such func-
tions which may be considered ne-
cessary for securing the peaceful and
lawful conduct of the proceedings.”
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The motion was negatived. — "¢ ¢

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): The question is:

“That clause 31 stand part of the Bill.”
The motion was adopted.

Clause 31 was added (o the Bull.

Clauses 32 to 34 were added to the Bull.

Clause 35—Commisgioner  of  Police may
take special  measures to preyent
outbreak of epidemic disease at

JSairs, elc.

SHRI LAKSHMANA MAHAPAT-
RO: Sir, T move.

35. “That at page 17, line 44, for the
words ‘may in consultation with’, the
words ‘shall on request from’ be substi-
tuted.”?

[The amendment also stood in the nemes of
Shri Bhupesh jupta, Shri Kalyan Roy ard
Shri Bir Chadnra Deb Buiman]

Sir, they want a consultation from the
municipal corporation or municipal ccim-
mittee, My suggestion is do not seek the
consultation if you are really requesting
him to take some steps to declare a parti-
cular area as an epidemic area. ‘Then
there is some meaning. Why do you
transgress into their areas of activity.
That is my objection. - -7, z.1°

The question was proposed.

SHRI S. D. PATIL: Sir, I oppose it
because it is inconsequential and because
it bhas already been provided for.

SHRI LAKSHMANA MAHAPATRO:
If they request for it, then do it.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): The question is:
5. “That at page 17, line 44, for the
words ‘may in consultation with’ the

words ‘shall on request from’ be substi-
tuted.’’

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): The question s:

““That clause 35 stand part of the Bill.”
The motion was adopted.

Clause 35 was added to the Bill.
Clause 36 was added to the Bill,
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Clause 37—Power to make regulations prohi-
biting disposal of the dead except
at places set apart.

SHRI LAKSHMANA MAHAPA-
TRO: Sir, I move:

36 “That at page 18, line 19, after the
words ‘time to time’ the words ‘on
request from the Corporation or
municipality within the local limits
of the jurisdiction where of such
place is situated’ be inserted.”

ESY

[ The amendment also stood in the names of
Shri Bhupesh Gupta, Shri Kalyan Roy and
Shri Bir Chandra Deb Burman]

The question was proposed.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): The question is:

36. “That at page 19, line 16, after the
words ‘time to time’ the words ‘on
request from the Corporation or
municipality within the local limits of
the jurisdiction whereof such place is
situated’ be inserted.”’

The motion was negatived. n

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is:

4

“That clause g7 stand part of the Bill.”
The motion was adopted.

Clause 37 was added to the B
Clause 38 was added to the Bill,

“Clabise 39— Employment of  additional
policein cases of special  danger
to public peace.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): Now clause 9.
There are three amendments, Amendments
Nos. 37,38 and 58. Amendment No. g7
1s barred. Yes, Mr. Mahapatro.

ERI

SHRI LAKSHMANA MAHAPATRO:

Sir, T move :

38. ‘“That atpage 19, lines 30 to 36, be
deleted.”

58.“That at page 19, lines 32 to 46 , be
deleted.”

(The amendments also stood in the names of
Shri Bhupesh Gupta, Shri Kalyan Roy and
Shri Bir Chandra Déb Burman.)

[ RAJYA SABHA ]
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Sir, T want these portions to be deleted
because every one of the Members who par-
ticipated in the first reading has at length
very vehemently protested against the
imposition of pupitive fines.

Sir, this was something which we were
agitating against even in British days.
Unfortunately, today, after 31 years of
independenice, we are still interested to
have this provision of imposition of puni-
tive fine and the Commissioner or anybedy
subordinate  to him will declare
particular area as a distrurbed area and
every innocent person living in that arca
will be required to pay a fine. How
horrible it is ? That is why we want
you to take away this provision about
levy of punitive fine, This is something
abhorrent and we have been agitating
against it. Why don’t you think of the
past a little? Was it incorrect tc have
fought with the imperialists, who were
ruling us, that such a provisicn should be
discontinued ? Is it correct that we do
it now when we have come to office?
Is it not shameful on our part? Thatis
why, Sir, I  have said that levy of a
punitive fine on the innocent persons,
irrespective of the fact whether they
participated in the disttubance in any
manner or were involved in any such
thing, should not be there. If a person
is innocent but resides in that area, he will
have to share this punitive fine. It is
horrible.

LYUSEEENNI RUCTT S § SN S T

The gquestions were proposed.
v
SHRI S.D. PATIL : I oppose this am-
endment. Itisnota punitive fine, Itis
for the employment of additional police in

cases ofspecial danger to public peace.
Then there is also a provision No. (3)

under Clause 39 which says :

ta o o T i1
A ST A

“Tt shall be lawful for the Administrator
to exempt, by order in writing, and
for sufficient reasons, any  person
from liability to bear any portion
the cost ofsuch additional police.”

o I3

So, if there are persons who are
innocent and who are not concerned
with it, they can always come under this
clause for exemption.
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THE VICE.CHAIRMAN (SHRI
SHYAM LAL YADAV):1 put am-
endments Nos. 38 and 58 to vote.

The question is

38. ‘“That at page 19, lines 30 to 36,
be deleted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): The question is :
*  58. “That at page 19, lines 32 to 46,
be deleted”,

The motion was negatived.

THE VICE CHAIRMAN (SHRI
SHYAM LAL YADAV) : The questionis:

‘‘That Clause 39 stand part of the
Bill.»

The motion was adopled.
Clause 39 was added to the Bill.

Clause 40—FEmployment of additional
police at large work and when ap-
prehension regarding behaviour of
employees exists.

THE VICE CHAIRMAN (SHRI
SHYAM LAL YADAYV) : We take up
Clause 40. Amendments Nos. 39, 40, 41
and 42 are barred. Amendment No 59
by Mr. Mahapatro,

SHRI LAKSHMANA MAHAPATRO:

Sir, I move :

59. ‘“That at page 20, lines 6 to 10,
be deleted.”

The amendments also staod in the names of
Shri Bhupesh Gupta, Shri Kalyan Roy and Shri
Bir Chandra Deb Burman.)

Sir, howsoever reasonable I am in my
amendment, the Minister will say that this
is unreasonable. My amendmentis very
reasonable and I know his answer will be
equally unreasonable.

The question was proposed.

SHRI S.D. PATIL : Sir, I oppose this
amendment.

THE VICE CHAIRMAN (SHRI
SHYAM LAL YADAV): The question is:

59. ‘‘That at page 20, lines 6 to 10,
be deleted.”

The motion was negatived,

[ 26 AUG. 1978 j
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THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question

is g
““That Clause 40 stand part of the Bill.”

The motion was adopted,

Clause 40 was added to the Bill.

Clayse 41.—Compensation for injury caused
by unlawful assembly how recoveraable.

THE VICE CHAIRMAN (SHRI
SHYAM LAL YADAV): Clause 41,
There is amendment No. 43.

SHRI LAKSHMANA MAHAPATRO:
Sir, I move :

43. “Thatat page 20, for lines 32 to
%4, the following be substituted, name-
Yi—

‘(3) The amountofthe compensation
shall be paid by those found guilty
in a court of law for the damage caus-
ed and in accordance with the direc-
tions of such court of Law’.

(The amendment also stood in the names of
Shri Bhupesh Gupta, Shri Kalyan Roy and Shri
Bir Chandra Deb Burman).

We are interested that only those who are
found guilty in a particular disturbance,
should pay the compensation. One may
not be guilty or responsible but simply
because of being a resident of that area,
one should not be subjected to payment of
this compensation. That is why 1 bave
suggested thatif a person is found guiltyin
a court oflaw, only then he should be ask-
ed to pay compensation for the damage
caused. That is very clear. Each and
every body need not bave to pay this
compensation.

The question was proposed.

SHRI S. D. PATIL : I cannot accept it
becauseitwould involve lengthy proceed-
ings in the courts etc. Sub-Clause ('4)
gives sufficient power to the Dlstl:lct
Magistrate to exempt, by order in writing
and for sufficient reasons, any person from
liability to pay any portion of the compens-
ation amount. There cannot be any
hardship toanybody.
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THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) @ The
Question is @

43. ¢ “Thatat pagé 20, for lines 32to 34,
the following be substituted, namely:—

“(3) The amount of the compensation
shall be paid by those found guilty
in acourt of law for the damage
caused in accordance with the
directions of such court of law.”

The motion was negatived.

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : The question

152
“That clause 41 stand partof the Bill.”

The motion was adopted.

Clause 41 was added tothe Bill. . _

Clauses 42 fo 46 were added to the Bill.

Clause 47—Removal of persons about fo com-

mit offences.

SHRI LAKSHMANA MAHAPATRO:
Sir, I beg to move : .

44. ““That at page 22, line 39,—~

() after the word ‘found’ , the words
sguilty in 2 court of law’ be inserted,

and
(i) the words ‘to have committed” be
deleted.” B, - .

{The amendment also stood in the names of
Shri Bhupesh Gupta, Shri Kalyan Roy and Shri
Bir Ghandra Deb Burman.]

Sir, this is again the same thing. A
person who is innocent will be penalised.

The question was proposed.

SHRI S.D. PATIL :

Sir, I oppose
this amendment. .

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : The question
is @

44. “That at page 22, line 39,~

(i) after the word ‘found’, the words
‘guilty in a court of law” beinsert-
ed; and

(i) the words ‘to have committed’ be
deleted.”

[ RAJYA SABHA 1
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The Motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is:

““That Clause 47 stand partofthe Bill,”
The Motion was adopted.

Clause 47 was added to the Bill,
Clauses 48 to 58 were added to the Bill.

Clause 59—Duty of police officer to enforce pyom
. visions of the Act.

SHRI LAKSHMANA MAHAPAT-
RO : Sir, 1 beg to move :

45. “That at page 27, line 3, after the
words ‘police officer’ the words ‘not
below the rank of Assistant Commis=
sioner of Police’ be inserted.

46, “That at page 27, lines 23 and 24 be
deleted.’’

[ The amendments also stood in the names of
Skri Bhupesh Gupta, Shri Kalyan Roy and
Shri Bir Chandra Deb Burman.]

Sir, you will' find here that any police-
officer could warn and say that he has warn-
ed. If somebody does not obey the warning,
he can take further steps. With the ex-
perience we have of the different grades
of police officers in this country, if you do
not put this authority, to warn and then
further action to flowin case of warning is
not being heeded, at a particular level,
harm could be done to the innocent
common man by any small police officer.
Thatis why we have said that it should
not be every police officer as itis sought
to be done herein the first line itself,
in clause 59. Letit be ata particular level
and this level should not be below the rank
of Assistant Commissioner,

The question was proposed,

SHRI S.D.PATIL : I opposeitbccause
this relates to the duty of the police officers
to enforce the provisions of the Act. If
you make 1t restrictive, only up to the level
of Assistant Commissioner, it will not be
exercised, It will create a practical diffi-
culty. Therefore, I oppose this amend-
ment,

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question is:

45. “That at page 27, line 3, after the
words  ‘police officer’, the words
‘not below the rank of Assistant Commigs-
sioner of Police’ be inserted.”
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The motion was negatived,

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is :

46. “That at page 27, lines 23 and 24 be
deleted”.

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is

“That clause 59 stand part of the Bill”.
The motion was adopted.

Clause 59 was added to the Bill.
Clauses 60 to 62 were added to ihe Bill.
Clause 63—Emergency duties of police.

THE VICE-CHAIRMAN (SHRI
SHYAM LALYADAYV) : AmendmentNo.
47 isbarred. Amendment No. 48.

SHRI LAKSHMANA MAHAPATRO:
Sir, I beg to move :

48. “That at page 2g, lines 34 to 37 be
deleted.”’

The gquestion was proposed.

(The amendment also stood in the names of
Shri Bhupesh Gupta, Shri Kalyan Roy and Shri
Bir Chandra Deb Burman.)

SHRI S. D. PATIL : Sir, I oppose this
amendment because this dealswith avery
essential service which is a very important
service.

THE VICE-CHAIRMAN
SHYAM LAL YADAV) :
tion is :

(SHRI
The ques-

48. “That at page 29, lines 34 to 37 he
deleted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The question
is :

““That clause 63 stand part of the Bill”".

The motion was adopted.

Clause 63 was added to the Bill.

Clauses 64 to 69 were added to the Bill.
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Clause 70—Pouwer of the Central Government
to authorise Commissioner of Police and
certain other officers to exercise powers of
District  Magistrate and Execulive
Magistrates under the Cod. of Criminal

Procecdure, 1973.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : We shall now
take up clause 70. There is one amend-
ment —No. 49. Do you move it?

SHRI LAKSHMANA MAHAPATRO:
I beg to move :

49. “That at page 31, lines 30 to 35 be
deleted”.

(The Amendment also stood in the names
of Shri Bhupesh Gupta, Shri Kalyan Roy
and Shri Bir Chandra Deb Burman.)

Sir, thisis a provizion whereby the Com-
missioner will be having the powers and
Auties of an Executive Magistrate and a
District Magistrate while the Assictant
Commissioner could be an  Fxecutive Ma-
gistrate also. Sir, in the Statement of
Objects and Reasons as also when he
jntroduced the Bil]l for the first time—1I am
not repeating; some other friend spoke
about it—the Minister said that the object
was to avoid the “duality inherentin the
police-magistracv  system as  provided
in the Police  Act, 18617
which inhibited the police *in quickly
responding to situations and effected their
cfficiency in their primary task of crime
controi and maintenance of law snd crder”.
Thisisexactly whateverybcdy should pen-
der over: Is it that the presence of the
“Magistrate was in any wav hirdering the
detection of a case, or instituticn of an in-
vestigation? Whenever you wanted the
armed police to be used, or whenever you
wanted the armed police to us¢ the weapons
-hatithad, you wanted the Magistrate to
give you an order. This was what the
Magistrate was doing. If you wanted a
particular posse of policemen to be takcn
‘to a particular place under his jurisdicticn
vhe orders of the Collector/District Magis-
trate or any other Executive Officer were
being sought and when it came to hand-
ling a riotous mob or an unlawful
assembly, then for the use of arms—whether
it was lathi- charge or shcoting—you
wanted them, . . .

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : That will do.
Your point is quite clear,

SHRILAKSHMANA MAHAPATRO:
Sir, therefore, whatis this statemeni? I
am not able to follow how the duality in-
herent in the police-magistracy systcm wzs
inhibiting the police in quickly respcndicg
tosituations. Sir. the cnime hasincreased.
Is it because of the duality of the prlice-
magistracy system? It is not so. What
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[Shri Lakshmana Mahapatro]
isnow sought to be done by this? The
police officers, without a Magistrate,
without ajudicial bent of mind and with a
different outlook on society want to use
the arms at will.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The point is
quite clear, Please don’t repeat.

SHRILAKSHMANA MAHAPATRO:
Sir, we people who are required to organise
different assemblies to ventilate the grievan-
ces of the people and to get relief for the
suffering people feel that we shall be shot
at, tear-gased or lathi-charged. Onlyday
before yesterday, 85,000 teachers of
Orissa. .. .

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : This is Delhi.
Please don’t go to Orissa.

SHRI LAKSHMANA MAHAPATRO:
...... were tear-gased and thousands have
been arrestedin the district headquarters
of Turi in the State of Orissa. This is the
state ofaffairs. For such powers,a Magis-
trate is required to be there, When a
Magistrate will not be there according to
this provision, you can visualise how worse
itwillbe . SolI wantthat the Magistrate
should always be there.

The question was proposed.

SHRI S.D. PATIL : We oppose it
because it makesthe amendment very res-
trictive—i.e., only confined to the Com-
missioner of Police—and it will not be
practicable to confine these powers only
to one officer. If you want to work it
successfully, the provisions of the Act must
also go down to subordinate officers.

" This is a special provision relating to
exercise of powers under the Code of
Criminal Procedure, 1973.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : I willnow put
Amendment No. 49 to vote :

The question is :

49. “That at page 31, lines 30 to
be deleted”. §e3h Mesoto 35

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAMLAL YADAV) : The question is.

[ RAJYA SABHA ]
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““That clause 70 stand part of the Bill”.
The motion was adopted.

Clause 70 was added to the Bill.

Clauses 71 to B2 were added to the Bill.

Clause 83—Causing any obstruction in a
Street.

SHRILAKSHMANA MAHAPATRO :
Sir, I move :

60. “That at page 34, lines 42 to 44, be
deleted”,
L ]
(The amendment also stood in the names
of Shri Bhupesh Gupta, Shri Kalyan Roy
and Shri Bir Chandra Deb Burman.)

Sir, poor people as we are, we have no
house of our own. And whenever we want
to make a living we just come with some
articles whether it is the fruit of a tree,
say, Amrood or some such thing, to sell on
the pavements of Delhi. Every day they
are collecting these fruits and selling them.
Now to say that they cannot sit there and
sellit. Then where do theygo? Is Delhi
meant only for M.Ps. and elites of this
country and the poor man cannot make a
living ? Thisis whatwe say. You have made
it so difficult for us that we donot have a
house. We donothave aplace to put our
things for sale. You force us to come out -
to the street. Even that you are now
allowing. Then where shall we go?

The question was proposed.

SHRI S.D. PATIL:1 opposeit. I
have got all sympathy with the poor man.
But I cannot afford the poor man to
obstruct any street or public place to put
up their things for show.

THE VICE-CHAIRMAN (SHRI

SHYAM LAL YADAV) : The question
is :

60. “That at page 34, lines 42 to 44 , ke
deleted”,

The motion was negatived.
THE VICE-CHAIRMAN (SHRI

SHYAM LAL YADAYV) : The question
is :

““That clause 83 stand part of the Bill’.
The motion was adopted.

Clause 83 was added to the Bill.

Clause 84 was added to the Bill,
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Clause 85—Causing obstruction and annoyance
by performances, elc.

SHRI LAKSHMANA MAHAPATRO:

Sir, 1 move:

61. ““That at page 35, lines 8-9, be dele-
ted”.

(The amendment also stood in the names
of Shri Bhupesh Gupta, Shri Kalyan Roy
and Shri Bir Chandra Deb Burman.)

This is another case of a poor fellow who
gives a performance in the streets. I have
a snake or some fruits. In order to make
my living I have to attract crowds. That
is how I make aliving. But you ask me not
to do it. Then what shall T do? You
do not allow me to put it in the street.
You do not allow me to give performance
which would attract crowds. What
am I do?

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : Please do not
explain.

AN HON’BLE MEMBER : Not dance.

SHRI LAKSHMANA MAHAPATRO:
Not dance. But this also attracts crowds.
You cannot give a performance, musical or
otherwise because it would, mnaturally,
attract crowds. How can I then make my
living unless I attract crowds? Unless a
crowd is attracted and sees my performance
and gives me 5 paise or 10 paise I cannot
make aliving. You callit horrible.

The question was proposed.

SHRI S.D. PATIL : I oppose it because
it isintended for persons who may carry
or place bulky advertisementsin any street
or public place which may obstruct traffic.
How can I accept it?

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV): The question
is @

61. <“That at page 35, lines 8-9, be delet-
ed .
The motion was negatived.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The questionis :

That clause 85 stand part of the Bill.
The Motion was adopted.
Clause 85 was added to the Bill.
Clauses 86 to 9o were added to the Bill.

Clause 91—Behaving indecently in public.

SHRI LAKSHMANA MAHAPATRO:
Sir, I move :

50. “That at page 35, lines 40 to 43, the
words ‘or not, or use incCecent lan-
guage or behave indecently or riots
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ously or in a disorderly manner in a
street or public place or place of
public resort or in any office, police
station or station house’ be deleted.”

(The amendment also stood in the names of
Shri Bhupesh Gupta, Shrt Kalyan Roy and Shri
Bir Chandra  Burman.)

Sir, I want to be restricted. First of all,
nobody will like to violate it. But let it
not be so extensive as it is.

The quesiion was proposed.
SHRI S. D. PATIL : I do not accept it.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is :

50. ““That at page 35, lines 40 to 43, the
words ‘or not, or use indecent
language or behave  indecently or
riotously or in a disorderly manner in
a street or public place or place of
public resort or in any office, police
station or station house® be deleted”.

The motion was negatived.

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV): The question

is
‘“That clause g1 stand part of the Bill.”
The motion was adopled.
Clause 91 was added to the Bill.
Clauses 92 o 97 were added to the Bill‘

Clause g8—Penalty for failure to kesp in
confinement  cattle,

SHRI LAKSHMANA MAHAPATRO:
Sir, I move :

62. <“That at page 36, for lines 30 to 35,
the following be substituted, namely :—

(a) for the first offence with fine
which may extend to fifty rupees and

(b) for the second or subsequent
offence with fine which may extend to
one hundred rupees”.

63. “That at page 37, for lines 15-16,
the following be substituted, namely:—

If they are the property of the person
convicted of the offence.

(The amendments also stood in the names
of Shri Bhupesh Gupta, Shri Kalyan Roy
and Shri Bir Chandra Deb Burman.)
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[Shri Lakshmana Mahapatro]
As far as the question of fining these
people...
The questions were proposed.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : No speech now.
SHRI S. D, PATIL ; Sir I oppose.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is @

62. “That at page 36, for lines 30 to
35, the following be substituted, namely :-

(@) for the first offence with fine which
may extend to fifty rupees; and

(b) for the second or subsequent offence
with fine which may extend to one hundred

3 33

rupees’. .

The motion was negatived.

THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : The question

is

63. ¢“That at page 37, for lines 15-16,
the following be substituted, namely i—

‘if they are the property of the person
convicted of the offence’.”

The motion was negatived.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is s
““That clause g8 stand part of the Bill.”
The metion was adopted.

Clausy 98 was added to the Bill.
Clauses 99 to 108 were added to the Bill.

Clause 10g9-———Penalty for disobedience to
order under section 27.

SHRI LAKSHMANA MAHA-
PATRO : Sir, I move :

64. ““That at page 39, lines 26-27,
for the words ‘three months’ the words
‘one month’ be substituted.”

65. “That at page 39, lines 27-28,
for the words ‘fiv: hundred rupees or
with both the words ‘five rupees’ be sub-
tituted.”’

(The ~mendments also stood in the names
of Shri Bhupesh Gupta, Skri Kalyan Roy
and Shri Bir Chandra Deb Burman.)

Sir, these are only to reduce. ...

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : No speeches,
please.

SHRI LAKSHMANA MAHA-
PATRO : Sir, this is very important,
This is not in the interests of the common
man.
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THE  VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAYV) : I do not allow
a speech. All the points you have already
covered.

SHRI LAKSHMANA MAHA-
PATRO : This is in relation to a police
officer. . ..

THE VICE-CHAIRMAN  (SHRI
SHYAM LAL YADAV) : You have
already made your point clear.

SHRI LAKSHMANA MAHA-

PATRO : You want to punish him.

The questions were proposed.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question

is @

64. ‘““That at pag: 39, lines 26-27,
for the words ‘three months’ the words
‘one month’ be substituted.”’

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV). The question is :

65. “That at page 39, lines 2%-28,
for the words ‘five hundred rupees or
with both the words ‘five rupces’ be sub-
stituted”

The motion was negatived.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is :

““That clause 109 stand part of the Bill.”*
The motion was adopled.

Clause 109 was added to the Bill.

Clause 110~—Penalty for contyavening regu-
lations, etc. under section 28.

SHRI LAKSHMANA
PATRO : Sir I mowe :

MAHA-

66. “That at page g9, line, 32, after
the words ‘be punished’ the words ‘by a
fine whbich may extend to twenty-five
rupees’ be inserted.”’

67. ““That at page 39, lines 33 to 4
be deleted.”’ 3 o

68. ‘“That at page 40, lines 1 1o %
be deleted.” ’ '

b
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[The amendments also stood in the names
of Shri Bhupesh Gupta, Shri Kalyan Roy and
Shri Bir Chandra Deb Burman).

Sir, I move for the reduction of the
quantum of punishment.

ThRe questions were proposed.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question

66, ‘““That at page 39, line 32, after
the words ‘be punished’ the words by a
fine which may extend to twenty-five
rupees’ be inserted.”’

The motion was negatived.

THE VICE-CHATRMAN  (SHRI
SHYAM LAL YADAV) : The question

is 3

67. “‘That at page 39, lines 33 to 47,
be deleted.””

The motion was negatiped.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is :

68. ““That at page 40, lines 1 to ¥
be deleted.” ’ ’

The motion was negatived,

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is :

““That clause 110 stand part of the Bill.”

The motion was adopled.
Clause 110 was added to the Bill.

Clause 111 to 120 were added to the Bill.

Clause 121 Neglect or refusal to serve as
special police officer.

SHRIBIR CHANDRA DEB BURMAN:

Sir, I move :

51. ’‘That at page 42, line g1, after
the word ‘appointed’ the wrods ‘with
his prior consent’ be inserted.”’

[The amendment also stood in the names
of Shri Bhupesh Gupta, Shri Kalyan Ray and
Shri Bir CGhandra Deb Burman)

[ 26 AUG.
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Sir, I want to speak something on this.
The fundamental right of profession has
got no place. If anything goes against
the Constitution, that is illegal. Now
the fundamental right has got nothing
without consent. It is a sort of emergency
situation and I have heard that the Police
Commissioner is allowed to declare emer-
gency. The President can declare an-
emergency but herean emergency ap-
pointment can be given without consent.
So the Constitution is negatived in this
regard.

The question was proposed.

SHRI S. D. PATIL : Sir, I oppose the
amendment,

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is :

5t. '“Thatat page 42,line 31, after
the word ‘appointed’ the words ~ ‘with
his prior consent’ be inserted.”

ol

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is @

“That clause 121 stand part of the Bill.”

The motion was adopted.
Clause 121 wasaddedto the Bill.

Clauses 122 to 145 were added tothe Bill.

Clayse 146—Powersof  Commissioner of
Police under other Acts.

SHRI LAKSHMANA MABA-
PATRO : Sir,I move : :

6g. ‘“That at page 49,lines4 to 7,
be deleted.” .

[ The amendment also stood in the names of
Shri Bhupesh Gupta, Shri  Kalyan  Roy
and Shri Bir Chandra Deb Burman.]
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The question was proposed.
SHRIS.D. PATIL : Sir, Ioppose it.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) :The question

18 ¢

69. ‘“Thatat page 49,lines 4 to 7
be deleted.”

The motion was negatived.

Clause 146 was added to the Bill.

THE VICE-CHAIRMAN  (SHRI
SHYAM LALYADAV) :Clause 147,
Amendment No: 70 is barred.

Clauses 147 to 152 were added to the Bill.

ScuepuLre I

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : There are
four amendments, No. 52 to 55, to Schedule
1L

SHRI LAKSHMANA MAHA-
PATRO : Sir, I move :

52. ‘“Thatatpage 52, line 5, the words
and figures 1. The Press and Registration
of Books Act, 1867, be deleted.”

53. ‘“That at page 52, line 7, the
words and figures ‘3. The Indian Lunac

Act, 1912.” be deleted.” oL

54. °‘That at page 52, line 10, the
words and figures ‘6. The Cinematograph
Act, 1952’, be deleted.”

55. ‘“That at page 52, line 1g, the
words and figures ‘g, The Madras Dramatic
Performances Act, 1954, as in force in
Delhi.’ be deleted.”

The amendments also stood in the names
of Shri Bhupesh Gupta, Shri Kalyan Roy and
Shri Bir Chandra Deb Burman.

The questions were proposed.

SHRI S. D. PATIL : Sir, I oppose
them because they are a mere declaration.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : The question
is ¢

52. “That at page 52, line 5, the
words and figures ‘1. The Press and
Registration of Books Act, 1867’ be de-
wcted.”

[ RAJYA SABHA ]
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The motion was negatived. ~¢

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is 3

53. ‘““That at page 52, line 7, the
words and figures 3. The Indian Lunacy
Act, 1912 be deleted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is @

54. “That at page 52, line 10, the
words and figures ‘6. The Cinemato-
graph Act, 1952." be deleted.”

The motion was negatived.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : The question
is @

55. “That at page 52, line 1g, the
words and figures ‘g. The Madras Dra-
matic Performances Act, 1954, as in force
in Delhi’ be deleted.”

The motion was negatived.

THE VICE-CHAITRMAN (SHRI -
SHYAM LAL YADAV) : The question
18 3

“That Schedule T stand part of the
Bill.?

The motion was adopled.

Schedule I was added to the Bill.
Schedule IT and L1 were added o the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI S. D. PATIL : Sir, I move :
““That the Bill be passed.”

The question was proposed.
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SHRI  LAKSHMANA MAHA-
PATRO : Sir, T have only one thing to
say. . :

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV) : No, no.

SHRI LAKSHMANA MAHA-
PATRO : T did not participate in the
first readineg.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) : You have

Have mercy on us also.

LAKSHMANA MAHA-
: T have only one lipe.

spoken.

SHRI
PATRO

THE VICE CHAIRMAN (SHRI
SHYAM LAL YANAV) : You have
spoken sufficiently on all the clauses,

LAKSHMANA MAHA-
: T will yust give only one line.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV) All right.
Please do not repeat. You will not be
allowed repetition.

SHRI ~LAKSHMANA  MAHA-
PATRO : No, Sir, not a word of repeti-
tion.

SHRI
PATRO

Sir, a few days’ ago there was a starred
tion by Shri Kesava Rao, ShriAnan-
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